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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   

   

5
TH

  OCTOBER, 2018 
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THE PATENT OFFICE  

KOLKATA, 05/10/2018 

                                            Address of the Patent Offices/Jurisdictions 
The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trade Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada Bhavan,  
      CP-2, Sector ðV, Salt Lake Ci ty, 
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kolkata -patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, Delhi and the Union Territory of 
Chandigar h.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 05/10/2018 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ ᵗ,  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅᵣᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰᵣᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@nic.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ- V, ᵺᵾ ᵡ ᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 091 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    
×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉᵡ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) bᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) ᵿᵪᵱᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ ᵡ ᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 
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CORRIGENDUM (CHENNAI)  

 In the application number 5304/CHE/2013  Published in the Journal dated 29/05/2015 shall be read as follows 

Application Type;  

                                  Read     PCT National Phase Application 

                           Instead of    Ordinary Application 

As per Form 1, the application would have been taken as PCT national phase application. Hence, kindly take 

the necessary action for corrigendum publication. 
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201811033623 A 

(19) INDIA  

(22) Date of filing of Application :07/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : THE BLOCKWORLD PROJECT 
 

  

(51) International classification  :G06F11/27  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHARMA ANUJ  
      Address of Applicant :4384/2 Tulsi Das Street, Ansari Road, 

Daryaganj Delhi - 110002, Delhi, India Delhi India 

(72)Name of Inventor : 

   1)SHARMA ANUJ  
 

(57) Abstract : 

A method and blockworld application platform system based on a block chain technology and created using blockchain technology 

and related software coding, programming languages, android technology, iOS technology, azure cloud platform; the block world 

platform characterized in that the blockworld platform is incorporating seven sub-platforms, namely BlockVOTE, BlockBOARD, 

BlockDRIVE, BlockAML, BlockLOAN, BlockPASSPORT and BlockVISA; and wherein the blockworld platform is supportive on 

any platforms/modes such as mobile phones, smart phones, tablets, computers, kiosks, digitals, screens, Virtual Reality supportive, 

Augmented Reality supportive and Mixed Reality supportive; and wherein the blockworld platform incorporates block chain based 

encrypted digital verifications and transactions with Artificial Intelligence Instant Analytics; the said blockworld platform is 

accessible anytime, anywhere and by any user. 

No. of Pages : 41 No. of Claims : 10 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811033795 A 

(19) INDIA  

(22) Date of filing of Application :07/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : THE GENESIS PROJECT 
 

  

(51) International classification  :G06Q10/06  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHARMA ANUJ  
      Address of Applicant :4384/2 Tulsi Das Street, Ansari Road, 

Daryaganj, Delhi -110002, India. Delhi India 

(72)Name of Inventor : 

   1)SHARMA ANUJ  
 

(57) Abstract : 

A method and system providing complete global defence mobility, operation and execution of any kind, anywhere, at any place by an 

authorised user, the system comprising live hologram projections Digital Assets• of all on field Physical Assets•; each hologram of a 

physical asset having infinite data points as required; and the system creating live Digital Twins• of all available physical assets 

including humans in real world complete with monitoring, visualisation, communication, operations and execution capabilities 

incorporating Artificial Intelligence Powered Descriptive, Predictive, Prescriptive and Cognitive (Fully Autonomous) Analytics and 

operative capabilities for Global Defence World. 

No. of Pages : 88 No. of Claims : 10 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811033797 A 

(19) INDIA  

(22) Date of filing of Application :07/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : THE NAUTICA PROJECT 
 

  

(51) International classification  :G01S7/22  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHARMA ANUJ  
      Address of Applicant :4384/2 Tulsi Das Street, Ansari Road, 

Daryaganj, Delhi-110002, INDIA. Delhi India 

(72)Name of Inventor : 

   1)SHARMA ANU J 
 

(57) Abstract : 

A method and system providing complete global maritime mobility, operation and execution of any kind, anywhere, at any place by 

an authorised user, the system comprising live hologram projections Digital Assets• of all on field Physical Assets• including 

humans; and the system using Augmented Reality-Mixed Reality for creating live Digital Twins• referred to as Hologram Projections 

of all available physical assets including humans in real world complete with monitoring, visualisation, communication, operations 

and execution capabilities; the system incorporating Data Infused Holograms with Artificial Intelligence Powered Descriptive, 

Predictive, Prescriptive and Cognitive (Fully Autonomous) Analytics and operative capabilities for Global Maritime World; each 

hologram of a physical asset having infinite data points as required. 
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(57) Abstract : 

A system and a method for detecting intrusion of a perimeter are disclosed. The method includes receiving, from Supporting 

Information Generators (SIGs) (104), a secondary information related to intrusion of the perimeter. A primary information related to 

intrusion of the perimeter is received from Primary Information Generators (PIGs) (102). The primary information is received based at 

least on a trigger by the SIGs (104). The primary information and the secondary information is processed using machine learning 

algorithms to determine an intrusion of the perimeter, and at least one user may be alerted about the intrusion. 
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(57) Abstract : 

The present disclosure relates to an stone crushing machine used for crushing the stone, wherein the machine works on a six-link 

mechanism and comprises a motor; a crank operatively coupled with the motor; and two equal size-links of which a first link is 

connected to a slider, and a second link is pivoted at one end such that both equal size-links are hinged with a third link that is 

connected to the crank, wherein, during operation of the machine, a toggle position is achieved in which equal size links are in-line so 

as to give a large thrust at the slider to enable crushing of the material. 
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(57) Abstract : 

As per 2018 stat reports (Statisia), India has got over 226 Mn Social Media users for now & the user graph is going to get increased 

for the upcoming years. With such huge number of Social Media users, there is no way for the users to monetize their Social Media 

profiles or to understand the influential power of these Social Media Users. Micro Users are always most influential in order to 

promote services or products of brands (Kindly follow this link to know more: (https://us.mullenlowe.com/the-rise-of-micro-

influencers/) but quantifying the influential power of these Micro Social Media users were never available. Somo Mobile Application 

is the worldÊs first mobile application that not only helps users to monetize their Social Media profiles but also quantifies the 

influential power user has on Social Media. After the Sign Up on the Somo Application, user get to see several posters of various 

brands which can be shared directly to their Social Media profile. Once they share a post, they earn a certain percentage of revenue 

which is ultimately paid by the brands. Through this model, user can start monetizing their Social Media profile directly from the very 

first day. Once user shares a post, our integrated algorithm starts tracking several factors to understand the influential power of the 

user on Social Media. These factors include number of engagements, number of clicks, number of views etc. This way we put Social 

Media users in different leagues of influencers like Bronze league, silver league, gold league etc. This solves a big problem of 

monetizing Social Media profile for users as well as to understand the influential power one can have on Social Media. For Brands, 

with the declining effectiveness of native digital advertisement & the rise of bot engagement on Social Media, it is the need of the 

hour to take a step forward. Somo mobile application plays a very important role here by getting the brandÊs post shared by multiple 

KYC verified social media users directly from the app. This burst of posting organically on Social Media ultimately delivers high ROI 

as content now goes in a more integrated and a recommended way on Social Media channels rather than going like a blind spot 

advertisement & the chances of bot engagement becomes negligible because of the KYC verification of Micro-influencers. Brands 

also get deep insight reports on the performance of the campaign. KPI is delivered through a user-friendly dashboard consisting of 

graphical analysis and representing important KPIs like number of shares, number of comments, number of views etc. Somo Mobile 

application builds up a win-win situation for both brands as well as Social Media users. It gives a dual opportunity for both users & 

Brands. Users can monetize their idle social media profile & start the journey of being a popular social media influence whereas 

brands can get an organic shootout through the power of these idle social media profiles, along with the real engagement. 
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(57) Abstract : 

A polygonal base with holding mechanism is disclosed. The polygonal base includes a detachable piece. The detachable base has an 

outer edge and at least one set of closely spaced one or more slots at the outer edge. The one or more slots run into at least a portion of 

the thickness of the polygonal base. The polygonal base also includes a frame with an opening. The opening corresponds to shape and 

dimensions of the outer edge of the detachable piece. The frame and the detachable piece are coupled to each other via material 

enclosed between the one or more slots. FIG. 1a 

No. of Pages : 14 No. of Claims : 8 



The Patent Office Journal No. 40/2018 Dated  05/10/2018                                    37540 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201811032301 A 

(19) INDIA  

(22) Date of filing of Application :29/08/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : SMART MOBILITY AND RIDER SAFETY SYSTEM FOR TWO WHEELER 
 

  

(51) International classification  :F01K27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Kshitij Shinghal  
      Address of Applicant :G5, Ramganga Vihar Phase 2, 

Moradabad Uttar Pradesh India 

   2)Amit Saxena 
(72)Name of Inventor : 

   1)Dr. Kshitij Shinghal  

   2)Amit Saxena 

   3)Anubhav Vishnoi 

   4)Garima Gangwar 

   5)Dawar Mohd Tabish 
 

(57) Abstract : 

Technical Field: The present disclosure relates to Smart Mobility and Rider Safety System which consists of five modules for Two 

Wheelers. The modules consists of pedestrian detection and alert system, vehicle diagnosis, road surface speed breaker / rumble strip 

monitoring / detection, over speed alert / limiting system and impact sensing with fuel cut off system. Background: According to a 

latest road safety survey, the major road accidents were caused because of riders failed to realize the fact that they were the most 

vulnerable section on the road. The statistics of road accidents reported in the year 2017 shows that two-wheeler riders continue to be 

major troublemakers on city roads. As per the statistics released by the state crime records bureau of the police, there were 95.8 % 

two-wheelers were involved in a majority cases. Their negligence / road conditions / vehicle conditions were major reasons for the 

accidents. Summary: A Smart Mobility and Rider Safety System which consists of five modules for two-wheeler (01). The modules 

consists of pedestrian detection and alert module, pollution and vehicle diagnosis, road surface / speed breaker / rumble strip 

monitoring module, over speed alert / limiting module and impact sensing fuel cut off module which will improve the rider safety and 

mobility using two wheelers especially in Indian scenarios. Comprising of sensing sudden pedestrian movement in close vicinity of 

two wheeler (01) using sensor (07, 08), generating visual alert on control panel and display (03) audio alarm on buzzer (04) and 

strobing headlight / backlight of two wheeler (01) as emergency hazard light (06). Sensor (10, 11) is used for pollution / vehicle 

diagnosis of two-wheeler (01). Sensor (09) is used for road surface / speed breaker / rumble strip monitoring. Sensor (12) is used for 

over speed detection of two wheeler (01) and thereby sending visual alert on control panel and display (03) audio alarm on buzzer 

(04). Sensor (13, 14) is used for impact sensing fuel cut off module. Sensors (7 to 14) are in continuous monitoring mode. They sense 

and send the data to microprocessor / microcontroller based Electronic Control Unit (ECU) (05) for processing. ECU (05) process the 

signal received from sensors (7 to 14) and actuates / displays / send alerts comparing the data to pre-determined probability thresholds 

set in the look up table of the memory of ECU (05) for each of the five modules. Brief description of drawing The present disclosure 

will become more fully understood from the detailed description and the accompanying drawings, wherein: Figure 1 is a schematic of 

Smart Mobility and Rider Safety System for Two Wheelers; Figure 2 is a schematic illustration of a method of using Smart Mobility 

and Rider Safety System for Two Wheelers of figure1. 
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(57) Abstract : 

Technical Field: The present disclosure relates to leakage detection and recycling of waste / grey / used water for taps /washbasins / 

sinks in household / offices. It more particularly focuses on recycling waste / grey / used water coming out of drainage pipe by 

standard filtration / microbial cell filtration methods. Background: A recent study suggests that by 2040 there will be no drinking 

water in almost all of India. Between 2030 and 2040, many parts of the world will face fresh water scarcity and India is likely to be 

one of the worst affected countries. Leakage of fresh water from taps in various public places such as hospitals, railway stations, 

cafeteria etc. will further worsen the scenario. Wastage by urban population is already a great challenge we have set out to combat. 

Despite having over 18 percent of the worldÊs population, India has only 4 percent of the total available water resources. This is 

something that we need to come to terms with innovative techniques to conserve and recycle water. Summary: Smart Water Leakage 

Management and Recycle System is a method for leakage detection, overflow detection and recycling of waste / grey water / used 

water for household / offices. The grey water coming out from the drainage pipe (11) of the household / office (03) will be recycled, 

which otherwise would be disposed into the drains. Comprising sensing leakage / overflow on the drainage pipe (11) / overhead tank 

(01) of the household / offices (03) by installed / mounted equipment / device with at least one sensor and a system attached to the 

drainage pipe (11) / overhead tank (01) of the household / offices (03) to filter and recycle the grey water. Leakage detection sensor 

(04) is placed in such a way that it ensures complete coverage of the drainage pipe (11). Overflow detection sensor (06) is placed in 

such a way that it detects overflow in overhead tank (01) or recycle water tank (02). Leakage detection sensor (04) are placed suitably 

in such a way that any continuous leakage or spill from the drainage pipe (11) falls within the range of at least one of the sensors (04). 

Overflow detection sensors (06) are placed suitably in such a way that any overflow from overhead water tank (01) or recycle water 

tank (02) falls within the range of at least one of the sensors (06). The signals are send to ECU (05) for comparison with present data 

and check parameters that is flow, time, quantity of water to avoid generating false leakage detection signal. Wherein sensor (04, 06) 

include sensing leakage / overflow of water with one or more humidity sensor / metallic strip sensor / semiconductor sensor or optical 

sensor through any wireless medium not limited to Wi-Fi / Bluetooth / GSM. On detection of leakage / overflow the sensors (04, 06) 

sends signal to microprocessor / microcontroller based Electronic Control Unit (ECU) (05). The electronic control unit (ECU) process 

the signal and actuates electronic valve (08) to close the electronic valve cutting off the water supply. Source separator (07) separates 

the black water coming from toilets to sewer line and grey / blue water to filtration unit. The grey water / used water recycle system 

consisting of standard filtration methods not limited to use of carbon filter / Microbial fuel cell (10). Brief description of drawing The 

present disclosure will become more fully understood from the detailed description and the accompanying drawings, wherein: Figure 

1 is a schematic of Smart Water Management and Recycle System; Figure 2 is a schematic illustration of a method of using Smart 

Water Management and Recycle System of figure1. 
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(57) Abstract : 

The present invention relates to an integrated system for remote monitoring of multiple parameters of water for aquaculture. The 

system of the present invention comprises of a floating sensor nodes consisting of multiple sensors to measure water parameters, a 

base station for transferring the measured parameters received from sensor node of a particular site to a remote unit, a remote 

monitoring unit for receiving data from multiple base stations for storing, analysis and alerting, a software application to access the 

real time parameters data on smart device of user and an actuator node for regulation of the water parameters based on measured data. 

The sensor node also consists of an integrated GPS to provide location of each sensor node and a communication module for 

transmitting the measured data to base station. 
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(57) Abstract : 

The present invention relates to remote control technology. The invention relates to a sound based miniature remote control system 

and method for wirelessly controlling multiple appliances and/or task. Sound based miniature remote control system provided, 

comprises of an enclosure/housing 12, a miniaturized, compact-volume processing unit to establish an interface to manage operation, a 

transducer, and at least one momentary type button/switch as an input unit for executing commands and to determine the state of all 

external electronic devices that are to be controlled or task to be performed, a circuitry to complete electrical/electronic/analog 

network with a closed loop giving a return path for current/communication and a power source to provide a constant electrical input. 

Figure 1 on sheet no. 1 of the drawings may accompany the abstract when published. 
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(57) Abstract : 

A water treatment system and method of treatment thereof is disclosed. The water treatment system (100) includes a power supply, a 

filtration unit (14) operative to remove impurities from feed water; at least one first conductivity sensor (20a) to measure conductivity 

of filtered water received from the filtration unit (14) a de-ionization unit (22) that de-ionizes the filtered water for a predefined time at 

a predefined electrical input, at least one second conductivity sensor (20b) to measure the conductivity of de-ionized water received 

from the de-ionization unit (22); and a controller (30) is configured to receive conductivity values from the at least one first 

conductivity sensor (20a) and the at least one second conductivity sensor (20b). The controller (30) configures the power supply for 

the predefined electrical input to the de-ionization unit (22) for the predefined time based upon at least one of the conductivity values. 

FIG.1 
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(57) Abstract : 

Autonomous seed sowing robot is one of the promising solutions for precision agriculture. This project presents the proposed sensor 

and vision based agricultural robot for sowing seeds and as well as removal of weeds. This prototype can navigate on black line such 

as line following robot or normally traverse in the farm and perform weed plucking and seed sowing operation at different planting 

zone. The sensors, camera along with image processing based approaches achieves the detection of weeds. The main objective of this 

project is efficient utilization of resources and to reduce labour work. 
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(57) Abstract : 

A method and system for detecting intrusion of a perimeter using a plurality of sensors are disclosed. The method comprises collecting 

a first information using a pair of active Infrared (IR) sensors (102) integrated with sister IR sensors (116). The sister IR sensors (116) 

are used for reducing noise affecting the active IR sensors (102). The method further comprises collecting a second information using 

bistatic microwave sensors (104). The method further comprises collecting a third information using passive IR sensors and Doppler 

sensors (106). Thereafter, the first information, the second information, and the third information are processed by a processing unit 

(114) to detect intrusion of the perimeter. 
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(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)YANSEFU INKS AND COATINGS PRIVATE LIMITED  
      Address of Applicant :Plot No.20, Sector-5, Growth Centre, 

Bawal, Rewari-123501, Haryana, India Haryana India 

(72)Name of Inventor : 

   1)NEELAKAMAL MOHAPATRA  

   2)REETESH KUMAR  

   3)JITENDRA KUMAR SHARMA  
 

(57) Abstract : 

The present invention relates to an environment-friendly and low volatile organic compound (VOC) water-base lamination adhesive 

composition which is formulated both as a one-component water-base adhesive and a two-component water-base adhesive based on 

its application to primary and secondary substrates. The one-component water-base adhesive composition comprises at least one 

acrylic monomer, at least one free radical initiator to initiate the polymerisation of the acrylic monomers, at least one anionic 

surfactant, at least one non-ionic surfactant, an antimicrobial compound, and additives; and the two-component water-base adhesive 

composition is formed by adding an isocyanate based curative as a second component to the one-component water-base adhesive 

composition. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811035976 A 

(19) INDIA  

(22) Date of filing of Application :25/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : HIGH-POWER THREE-PHASE MULTI-LEVEL AC-TO-DC CONVERTER FOR ELECTRIC 

VEHICLE APPLICATIONS 
 

  

(51) International classification  :H01B1/127  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MR. MOHD RIZWAN KHALID  
      Address of Applicant :DEPARTMENT OF ELECTRICAL 

ENGINEERING, ALIGARH MUSLIM UNIVERSITY, 

ALIGARH U.P-202002, INDIA. Uttar Pradesh India 

   2)DR. MOHAMMAD SYED JAMIL ASGHAR  
(72)Name of Inventor : 

   1)MR. MOHD RIZWAN KHALID  

   2)DR. MOHAMMAD SYED JAMIL ASGHAR  
 

(57) Abstract : 

This invention relates to method of reducing the amount of harmonics in input line current of three-phase electric vehicle charger and 

thus improving the power quality of line current. To achieve this, three-phase AC supply 1 supplies power to a three-phase 

autotransformer 2 to regulate the· three-phase output voltage which is supplied to three static multi-winding single-phase transformers 

3. Each static single-phase multi-winding transformer 6 consists of one primary and five secondary windings and these transformers 3 

are connected such that a nine-phase supply is obtained at their output or secondary side which is used supply power to diode bridge 

rectifier 4. The rectified voltage at the output of diode bridge rectifier 4 is used to charge the battery of electric vehicle 5. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811036020 A 

(19) INDIA  

(22) Date of filing of Application :25/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : DEVICE FOR TREATING NEGATIVE DYSPHOTOPSIA 
 

  

(51) International classification  :F01K27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ROOP PRAKHYAT  
      Address of Applicant :c/o Dr.Roop, 348, Govind Lok, E.K. 

Road, Meerut- 250001, Uttar Pradesh, INDIA Uttar Pradesh India 

(72)Name of Inventor : 

   1)ROOP PRAKHYAT  
 

(57) Abstract : 

DEVICE FOR TREATING NEGATIVE DYSPHOTOPSIA. A device 100 comprises a first portion 102 forming a boundary of an 

empty region 104 and at least a pair of supporting members 106. Each of the supporting members 106 extend 5 from the first portion 

102. The supporting members 106 extend outwards from the first portion 102. The device 100 is configured to be implanted between 

an iris 704 and an intraocular lens 706. 

No. of Pages : 25 No. of Claims : 22 



The Patent Office Journal No. 40/2018 Dated  05/10/2018                                    37550 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201811036135 A 

(19) INDIA  

(22) Date of filing of Application :25/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : METHOD AND DEVICE FOR ALIGNING WINDOW OR DOOR FRAME IN ROUGH OPENING OF 

RIGID WALLS 
 

  

(51) International classification  :F01K27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MATADIN JANGIR  
      Address of Applicant :WARD NO 01, RA BA PRA SCHOOL 

KE PASS, KANSALI, JAIPUR, KOTPUTLI, RAJASTHAN 

303108 Rajasthan India 

(72)Name of Inventor :  

   1)MATADIN JANGIR  
 

(57) Abstract : 

The best method for the use of this invention is to adjust and fit the brackets(10) bolted through the horizontal slotted grooves(4) on 

the vertical frame members(14) of a pre-hung door/window(16) according to the width of the rough opening(2) of the wall for a 

precise installation of door/window(16). The brackets(10) are to be adjusted on the pre-hung door/window(16) such that it touches the 

wall and then nail onto the rigid wall(1). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811024709 A 

(19) INDIA  

(22) Date of filing of Application :03/07/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : METHOD AND DEVICE FOR NON-CONTACT MEASUREMENT OF TEMPERATURE 
 

  

(51) International classification  :H01B1/127  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Accurate Sensing Technologies Private Limited  
      Address of Applicant :New Building, First Floor, B-188 A, B-

169 (Part), B-188 & B-189 (A), Road No. 5, Mewar Industrial 

Area, Madri, Udaipur 313003, Rajasthan, India Rajasthan India 

(72)Name of Inventor : 

   1)Vinay Rathi 
 

(57) Abstract : 

Disclosed herein are inventive aspects defining the construction, operability, and applications of an infrared-sensing two-color 

pyrometer which is advantageously equipped with improved processing logic for accurate output and furthermore adapted via 

inclusion of Bluetooth technology for wireless communications 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201721019909 A 

(19) INDIA  

(22) Date of filing of Application :07/08/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : NUTRITIONAL BREAD COMPOSITION FORTIFIED WITH PROTEINS•  
 

  

(51) International classification  
:A23J 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NUTRI-BEING PRIVATE LIMITED  
      Address of Applicant :1306, PLOT NO. 1200/1B, SHREE 

PANCHVATI CHS LTD, YARI ROAD, NEAR ASHISH 

COMPLEX, ANDHERI (WEST), MUMBAI MAHARSHTRA 

INDIA 400 061 Maharashtra India 

(72)Name of Inventor : 

   1)VINAY MAHESHWARI  
 

(57) Abstract : 

ABSTRACT NUTRITIONAL BREAD COMPOSITION FORTIFIED WITH PROTEINS The present invention provides bread 

products fortified with high proteins, and compositions thereof. More particularly, the present invention provides shelf-stable, a 

cholesterol free, protein fortified fermented bread composition having bread density between 0.2 to 0.4 g/cc comprising of; a wheat 

flour, yeast, sugar, fungal alpha-amylase, lipid and a protein blend in an amount sufficient to provide high protein content; wherein the 

said composition contains total protein is within 15% to 20 % w/w and sugar is within 1% to 3% w/w. The present invention also 

relates to a process for manufacturing the protein fortified bread having high proteins, low sugar, reduced carbohydrates, low fats and 

no cholesterol having high nutritional quality, protein, energy value, palatability to fight malnutrition.  Dated this 03rd day of August 

2018 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821028209 A 

(19) INDIA  

(22) Date of filing of Application :26/07/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : ROBOTIC JOINT FOR SERIALLY ACTUATED ROBOT 
 

  

(51) International classification  

:B25J 

9/00 

B25J 

15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KStudio Solutions Pvt. Ltd. 
      Address of Applicant :World Trade Center, 802, Tower 2, 

Dholepatil Farms Road, Opp. EON Free Zone, MIDC Knowledge 

Park, Kharadi, Pune 411014, Maharashtra, India. Maharashtra 

India 

(72)Name of Inventor : 

   1)KALE, Nikhil S  

   2)RANA, Veervijaysinh 

   3)PATIL, Aakash M  

   4)GAWANDE, Ruchita 
 

(57) Abstract : 

The present disclosure relates to robotic device and, more specifically, to a joint (100) for robotic arm to facilitate movement of the 

joint in horizontal as well in a vertical direction for improvement of the flexibility of a robot. The robotic joint (100) can include a 

plurality of rigid links and movable actuator (140). The plurality of rigid links can be connected together in any sequence to provide a 

movement in at least one of a horizontal direction or a vertical direction. The movable actuator (140) having at least two motors (142, 

145), wherein a first motor (142) of the two motors enables movement of said movable actuator along length of said robotic arm 

formed by said plurality of rigid links, and a second motor (145) of the two motors changes at least an orientation between plurality of 

rigid links. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821028221 A 

(19) INDIA  

(22) Date of filing of Application :26/07/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : AN ELECTRONIC MEDICAL SYSTEM AND METHOD THEREOF 
 

  

(51) International classification  

:G06F 

19/00 

G06Q 

50/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Akshara R Jogi 
      Address of Applicant :No : 5, Om-TatSat Apartments 212-50, 

Rambaug Colony Sadashiv Peth, Pune  411030, Maharashtra, 

India Maharashtra India 

   2)Ravinder Jogi 
(72)Name of Inventor : 

   1)Akshara R Jogi 

   2)Ravinder Jogi 
 

(57) Abstract : 

The Electronic Medical System comprises of Healthcare Mobile and Web based Application named ĕFamilyDRÊ synchronized with 

Healthcare Relationship Management (Healthcare CRM) system. It will create a unified comprehensive multifunctional platform by 

linking healthcare data to ĕAadhaarÊ National ID Card, unlike Mobile Apps or Hospital Management Information Systems currently 

available in the market. It will efficiently meet the diverse requirements of doctors, clinical staff and all people whether in rural or 

urban areas belonging to the elite or socio-economically/ geographically disadvantaged class. The ĕFamilyDRÊ 

Application integrated with Healthcare-CRM will together streamline hospital administration by efficiently 

recording/storing/analysing/retrieving healthcare data, scheduling/rescheduling appointments, generating/renewing prescriptions, 

coordinating supply of subsidized generic pharmaceuticals (called JanAushadhiÊ govt. initiative), emergency services and providing 

a communication link between various levels of govt.-run healthcare centres. Beginning from the successful creation of a single chain 

from PHC to SHC to THC, many such chains with THC at the apex will be created to build a pyramidal network. To create a nation-

wide plexus, all pyramidal networks within each state would be connected via links between THCs. The holistic electronic medical 

system designed by the applicant aims to create ĕOne Nation, One Medical SystemÊ in India. Deploying this system across India will 

ensure quick, effective treatment for ALL citizens, as clinical data becomes retrievable at any time, in both government-run & private 

hospitals all over India. This will streamline the patientÊs referral procedure and make specialistÊs consultation available in remote 

areas via electronic communication thereby unifying the currently disparate healthcare set-ups. Readily available, reliable statistically 

analysed data so obtained will optimize resource distribution & framing health policies. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201721028580 A 

(19) INDIA  

(22) Date of filing of Application :11/08/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : IMPROVED LOCKING MECHANISM FOR MULTIPLE MAGNETIC BIT SCREWDRIVER. 
 

  

(51) International classification  
:B25B 

15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RAHUL GAIKWAD  
      Address of Applicant :1268, SAISATYAM PARK, 

WAGHOLI, PUNE-412 207, MAHARASHTRA, INDIA. 

Maharashtra India 

(72)Name of Inventor : 

   1)RAHUL GAIKWAD  
 

(57) Abstract : 

A screwdriver with multiple magnetic bits is disclosed. It mainly comprises a forward elongated housing which has a hexagonal 

through hole through two ends to accommodate six magnetic screwdriver bits in a line, a magnet is enclosed inside in each 

screwdriver bit, a clamp is fastened to the periphery of the housing, a pair of arms are pivotally connected to the clamp using springs 

and pins, a blocking element is mounted on the rear end of each arm to hold the last magnetic screwdriver bit through a pair of slots at 

the rear end of the housing, a hollow handle is fastened to the periphery of the housing, an end cap is secured onto the back end of the 

housing, the end cap includes an opening to hold the housing in position. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821012250 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : COMPOSITE ELASTIC YARN, A METHOD FOR PRODUCTION THEREOF AND A WOVEN 

FABRIC THEREOF 
 

  

(51) International classification  

:D02G 

3/00 

D03D 

15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARVIND LIMITED  
      Address of Applicant :Naroda Road, Ahmedabad 380025 

Gujarat India 

(72)Name of Inventor : 

   1)Debasish Halder 

   2)Dharmendra Raj 
 

(57) Abstract : 

The present invention provides a single core composite elastic yarn having count of at least 4s Ne and the elastic content at least 15% 

(w/w). The single core composite elastic yarn consists an elastic filament of at least 180 denier as a core; and a fibrous sheath covering 

the core. The single core composite elastic yarn has very good recovery and also easy to manufacture in a cost-effective way. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821032685 A 

(19) INDIA  

(22) Date of filing of Application :31/08/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : PROCESS OF SYNTHESIS OF NOVEL ANALOGOUS OF DOXORUBICIN ANTICANCER DRUG 

AND THEIR USE THERE OF AS THERAPEUTIC AGENT 
 

  

(51) International classification  

:A61K 

31/00 

A61Q 

17/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DR. RICHA KOTHARI  
      Address of Applicant :ITM UNIVERSITY GWALIOR 

Madhya Pradesh India 

(72)Name of Inventor : 

   1)DR. RICHA KOTHARI  
 

(57) Abstract : 

A  Process of  synthesis of  novel  analogue of doxorubicin antji breast cancer drug   and their  use there of  as 

therapeutic  agent  is  disclosed. The present invention relates to copper complex exhibiting invitro anticancer activity in mammalian 

breast cancer cell line MCF-7 . The copper complex which act as superoxide radical (O2) scavengers, are used in treating cancer by 

replacing the lost antioxidant activity which characterizes tumor systems. The low molecular weight and lipid solubility of the copper 

complex facilitate penetration of cell membranes. Depending upon the specific type of copper complexes are used, treatment may 

result in decreased tumor growth, increased survival of the host organism, decreased tumor metastasis or induced morphological 

differentiation of cancerous cells. The complex used according to the invention include copper complex of Schiff base molecular 

adduct of doxorubicin drug , their solvates as well as mixtures thereof. A method for the treatment of cancer using this copper 

complex is also disclosed. In this Vvork , the concept of selective targeting remains the hope of the future in developing therapeutics 

that would selectively target cancer cells, leaving behind healthy cells unharmed. The field of medicinal inorganic chemistry has 

benefited greatly from advances in Iigand design, leading to the development of improved diagnostic and therapeutic agents. As we 

move beyond our traditional view of Iigands as just metal binders, ligands are increasingly being used to enhance the applicability of 

metal-based agents. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821033895 A 

(19) INDIA  

(22) Date of filing of Application :10/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : SPIROMETER. 
 

  

(51) International classification  
:A61B 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MR. DHIREN SANGHVI  
      Address of Applicant :501 SUMER APARTMENT, PLOT 

NO.960, SHANKAR GHANEKAR MARG, PRABHADEVI, 

MUMBAI -400 025, MAHARASHTRA, INDIA. Maharashtra 

India 

   2)MR. VIRAJ SANGHAVI  
(72)Name of Inventor : 

   1)MR. NATRAJAN IYER  
 

(57) Abstract : 

The present invention relates to a spirometer, and for a corresponding measuring method of lung function. The invention is related to a 

portable spirometry device, or spirometer, and for determining lung function parameters using said device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821034061 A 

(19) INDIA  

(22) Date of filing of Application :10/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : SYSTEM AND METHOD FOR CONDITION BASED MAINTENANCE (CBM) 
 

  

(51) International classification  
:G06F 

11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Rakesh Bapu Dhumale 
      Address of Applicant :Rakesh Bapu Dhumale F-301,Ziggurat 

Society, Near Shogini Showroom, Ambegaon (Bk),PUNE-411046 

Maharashtra India 

   2)Nilima Rakesh Dhumale 
(72)Name of Inventor : 

   1)Rakesh Bapu Dhumale 

   2)Nilima Rakesh Dhumale 
 

(57) Abstract : 

A condition monitoring device 104 for producing an indication of operating conditions of solar-powered products is provided. The 

condition monitoring device 104 can include a transceiver 206 to receive signals associated with the operating conditions of one or 

more components of the solar-powered product from one or more sensors coupled to the solar-powered product, a power signal 

receiver 206 to receive a power signal representing actual power output from the solar-powered product, and a processor 202. The 

processor 202 can automatically generate 212 a power estimate in response to the received operating condition signals and the 

received power signal. The power estimate represents an expected power output from the solar-powered product. The processor can 

further generate the indication in response to a difference between the received power signal and the generated power estimate. FIG. 

3A WILL BE THE REFERENCE FIGURE 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821034062 A 

(19) INDIA  

(22) Date of filing of Application :10/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : HARDWARE BASED OPEN CIRCUIT FAULTS DIAGNOSE SYSTEM OF SWITCHING DEVICES 

UTILIZING ARTIFICIAL INTELLIGENCE (AI)  
 

  

(51) International classification  

:H02M 

7/00 

H02P 

6/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Rakesh Bapu Dhumale 
      Address of Applicant :F-301, Ziggurat Society, Near Shogini 

Showroom, Ambegaon (Bk), Pune- 411046 Maharashtra India 

   2)Nilima Rakesh Dhumale 
(72)Name of Inventor : 

   1)Rakesh Bapu Dhumale 

   2)Nilima Rakesh Dhumale 
 

(57) Abstract : 

An artificial intelligence (AI) based controller device 304 to detect and indicate fault in voltage source inverter (VSI) is provided. The 

AI based controller device 304 includes a current analyzer 306 to receive at least three phases load current in a plurality of switching 

devices (T1-T6) sensed by one or more current sensors 302 and generate respective waveforms for each of the sensed three phases 

load currents; and a processor 308 to analyze the generated respective waveforms for detect and indicate fault in at least one switching 

device from the plurality of switching devices (T1-T6). The fault is detected and indicated by comparing each of the generated 

respective waveforms with at least one pre-stored current waveform representing a fault occurrence condition, and wherein the 

generated respective waveforms and the pre-stored current waveform includes one or more parameters used for comparison there 

between to detect occurrence of the fault. FIG. 3A WILL BE THE REFERENCE FIGURE 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821034063 A 

(19) INDIA  

(22) Date of filing of Application :10/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : SMART WATER IRRIGATION SYSTEM AND METHOD THEREOF 
 

  

(51) International classification  

:A01G 

25/00 

A01G 

27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Rakesh Bapu Dhumale 
      Address of Applicant :F-301, Ziggurat Society, Near Shogini 

Showroom, Ambegaon (Bk), Pune- 411046 Maharashtra India 

   2)Nilima Rakesh Dhumale 
(72)Name of Inventor : 
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(57) Abstract : 

An irrigation control system (100) is provided. The system includes a controller device (304) for controlling multiple water pumps at 

the irrigation control system (100) to dispense a controlled amount of water to plants growing in soil, wherein the amount of water to 

be dispensed, by controlling the multiple water pumps, is decided based on a trigger signal generated by the controller device, and the 

trigger signal is based on one or more parameters at least associated with temperature, moisture, and PH of the soil received from a 

plurality of sensors (402) installed in the soil. FIGs. 2 & 3 WILL BE THE REFERENCE FIGURE 
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(57) Abstract : 

A system and method for vertical planter system having fabricated imbricate pattern pockets(3) and truncated cone fabric sac (13) to 

sow the living plants in order to have growth of plants with healthy fibrous roots and avoid root circulation. The double layer fabric is 

stitched so as to filter out excess water from a pocket to the pocket below it. The pH level of pockets is also maintained. There is Panel 

may be of hollow PVC sheet or PVC pipes/ pillars (11) and wire grid system(12). The Drip irrigation mechanism waters the top to 

bottom layer of plants without much labor. The invention provides adequate free space above each pocket of the planter system so as 

to grow plants and planters in multiple directions using panel support and thereby avoid its regular maintenance. 
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(57) Abstract : 

A System for Electricity Generation Using Heat Pump and Hydro Turbine, having very high efficiency is disclosed herein. The said 

system comprises Circular pipes arranged in rectangular pattern to form close circuit of water(10), water pump(1)attached to first end 

of said closed circuit(10), heat pump, hydraulic turbines (T1(3), T2(4) and T3(5)) placed at other three corners of the closed 

circuit(10), heater(2). Present invention uses pressure raised after low temperature heating of water in closed circuit(10) for energy 

generation. The hydraulic turbines are used to capture pressure generated in the closed circuit(10) and to convert it in mechanical 

work. As system works on low temperature it avoids huge losses of heat energy occurring at currently available mechanisms. The 

system is simple in construction, compact, low in capital cost, suitable for operation with local water and over a wide range of climatic 

conditions. 
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(57) Abstract : 

Abstract: The present invention encompasses chemical composition in an effective concentration to stimulate alternative oxidase and 

hypoxic adaptation of plant tissue, plant organ, plant cells micro-propagated through plant tissue culture medium. The disclosed 

chemical composition comprises succinic acid or its methyl ethyl esters or combination of succinic acid and its derivatives, choline 

chloride, glutamine acid, adenine sulphate, D ca-pantothenate, glycine, L-cysteine, high nitrate concentration in the form of potassium 

nitrate and sodium silicate as basic solution for PH adjustment at effective concentration. The disclosed chemical composition can be 

added to plant tissue culture media either during multiplication stage or during shooting stage or during rooting stage along with 

growth hormones such as Auxin and Cytokinin. 
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(57) Abstract : 

ABSTRACT A bone fixation system for upper femur bone fractures is disclosed. The bone fixation system includes a first set and a 

second set of fasteners and a construct which has a longitudinal axis. The construct includes a head portion which is curved. The head 

portion includes an apical portion. The head portion further includes at least one counterbored hole in the apical portion which 

receives one of the second set of fasteners. The construct also includes at least one flange connected to a side of the head portion. The 

flange is curved towards an underlying bone and is substantially perpendicular to the longitudinal axis. The construct further includes 

an elongated shaft. The elongated shaft includes a plurality of holes for receiving the first set of fasteners. FIG. 2b 
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(57) Abstract : 

Present invention provides a trailer sway (tail-fishing) maneuvering system. The proposed system prevents fish tailing and avoids the 

accidents caused by tail fishing. The present mechanism will help in maneuvering the trailer in consistent with the horse (truck) 

maneuvering. When the steering wheel (9) is to be moved in the particular direction in the hydraulic system, the movement of the 

steering wheel (9) is monitored by the sensor (10) and the sensor (10) send electric signals to the solenoid valve (4) due to which the 

valve adjust the fluid flow and the fluid then flow through the tank and get pushed by the hydraulic pump (2) and then it go to the 

actuator (6) and the piston (7) will be moved outside and the remaining fluid which is in the bottom side of the actuator (6) get filtered 

and go to the hydraulic tank (1).Following invention is described in detail with the help of Figure 1 of sheet 1 showing the hydraulic 

system and Figure 2 of sheet 1 showing the sensor and solenoid valve system. 
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(57) Abstract : 

ABSTRACT This invention is built to provide security in an office environment which has a MANET to communicate and connect 

between the system and the nodes comprising of Computing devices and appliance. The system has been programmed with a hybrid 

security solution. Enhanced trust-based model along with the onion-based cryptography approach is proposed to improve the QoS 

performance of MANETs under the presence of malicious users in network. The trust factor of the node is analyzed with the mobility, 

the load of node, and energy level of node. The layer is encrypted, and the encrypted data is transmitted through a series of network 

nodes called onion routers. In case any of the data is identifies as malicious the system immediately acts to restrict the data or to 

deactivate the node to secure the system and to protect the entity at the office. 
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(57) Abstract : 

The process of creating a smoke by burning Indian spices using a smoke gun, collecting the smoke into a transparent glass jar and 

fusing it with any pre-made beverage of any kind to give it a herbal and smoky touch. 
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(57) Abstract : 

Abstract A system that uses an electronic processing device that detects potholes on road and proactively alerts user before their 

occurrence A system and method for determining adverse/dangerous road conditions based on sensor data received from electronic 

processing device which may encounter the same condition inside/on a moving vehicle. The system receives sensor data from a 

electronic processing device and evaluates the data to determine if a potentially dangerous road condition is encountered. The system 

may apply one or more thresholds to the data, where the thresholds are designed to detect various sudden movements of the electronic 

processing device. The system may monitor the location associated with the potentially dangerous road condition and evaluate sensor 

data to determine the characteristics about the pothole. The system may generate one or more alerts and transmit those alerts to 

vehicles that are approaching the location of the dangerous condition using location data provided by the approaching electronic 

processing device. 
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(57) Abstract : 

ABSTRACT HIGH THREAD/ YARN COUNT WOVEN TEXTILE FABRIC AND PROCESS OF PREPARATION THEREOF The 

present disclosure provides a high thread/ yarn count textile fabric and a process of preparation thereof. The textile comprises a 

plurality of Warps and a plurality of Wefts, wherein Warp comprises a plurality of separable multi-filament Yarns. Each Yarn has a 

denier in the range of 5 to 30. The textile fabric has a total thread/ yarn count in the range of 300 to 3000 thread/ yarns per inch. Each 

of the plurality of Warps comprises 250 to 3000 Ends per inch. The present disclosure uses a simple and direct process to achieve 

good quality textile having a high thread/ yarn count at low production cost. 
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(57) Abstract : 

Transurethral resection of prostate (TURP) is an operation in which part of the prostate gland is removed using an endoscope. The 

operation is a highly skilled surgery and needs training before the surgeon can actually try out the operation on a live patient. A TURP 

(Transurethral resection of prostate) simulator is a instrument used to train surgeons to learn the operation of TURP. With the help of 

the present invention the surgeon can learn the operation before actually doing it on the patient. It provides a cost effective and more 

efficient training than other simulators available today. The simulator allows for placement of an endoscope and meat rolls 

in respectivity of each other in such a way that the meat rolls simulate the natural prostate anatomy and resection circumstances. The 

resectoscope is then used to resect the meat lobes and simulate the surgery. The simulator also represents a real urinary bladder with 

its internal anatomy. The prostate gland once resected, the chips are pushed into the bladder and a syringe is used to extract the chips 

(Toomey out the chips) as in a natural operation. A catheter as in usual surgery is then placed and the operation closed. In order to 

restart / continue the surgery the sausages are readjusted and the operation restarted. 
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(57) Abstract : 

ABSTRACT A mechanism with definable stroke and speed change for a part pick and place unit comprising of a pair of links (1) of 

equal or different lengths, one of which is a driver link (2) and the other is the driven link (3). The one end of the driver link (2) is 

connected to the other end of the driven link (3) with the help of two or more screws (4 & 5) such that the included angle (6) thus 

formed between the driver (2) and driven links (3) lies between 90° and 180°. The vertex (7) of the included angle (6) connection 

forms a pivot (8) about which the links (2 & 3) are free to rotate as one unit. The opposite ends of the links (2 & 3) each have a U slot 

(9 & 10) in which a linear actuator (11) like a pneumatic cylinder piston or the like engages into the U slot (9) of the driver link (2) 

with the help of pin (20) and a slider follower (12) engages into the U slot (10) of the driven link (3) with the help of another pin (21). 

The directions of motion (22 & 23) of the linear actuator (11) and the slider follower (12) are perpendicular to each other (13). This 

substantially forms the transfer mechanism (27) characterized by a definable stroke (24) and speed change (30 & 31) for a part pick 

and place unit, achieved by a simple pair of links (1) and their relative positioning with the pivot (8) fixed inside a housing (25) 

mounted on a rigid reference structure (26) mounted on the ground on three or more legs. 

No. of Pages : 14 No. of Claims : 2 



The Patent Office Journal No. 40/2018 Dated  05/10/2018                                    37573 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201821036245 A 

(19) INDIA  

(22) Date of filing of Application :26/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : ROTATIONAL MOTION STARTING SWITCH SYSTEM 
 

  

(51) International classification  

:B60R 

25/00 

F02N 

11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VAIBHAV SAMPAT GUDHEKAR  
      Address of Applicant :NIMBLAK, AHMEDNAGR, 

MAHARASHTRA, INDIA, PIN CODE: 414111 Maharashtra 

India 

(72)Name of Inventor : 

   1)VAIBHAV SAMPAT GUDHEKAR  
 

(57) Abstract : 

ABSTRACT A rotational motion starting switch system is used with motorcycle like vehicle . Rotational motion starting switch unit 

connected to the rib member and acceleration knob. A switch casing which surrounds a bar handle. A starting switch divided into two 

parts one is movable switch contact and second is bottom plate, The bottom plate attached to the casing, when the motorcycle key is 

ON condition and rider turn the accelerating knob in clockwise direction in bottom plate range then the pusher pin attached the bottom 

plate in sufficient period then the motorcycle starting motor start and then vehicle start. The spring is used in this system to return the 

movable switch contact to its original position after turn the acceleration knob in clockwise direction and maintain distance between 

pusher pin and bottom plate. The battery is connected by a lead to one of the relay switch, which is controlled by the rotational motion 

starting system. 
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(57) Abstract : 

Present invention provides method for manufacturing rubber beading from waste and a process to reduce waste and make a useful 

product from waste at low cost and high quality. While manufacturing rubber beading product the manufacturing defect is about 5% to 

10% and even that is been recycled. The overall waste which is not recycled is about 1% to 3% depending on the quality of waste 

material which is get from scrap. Following invention is described in detail with the help of Figure 1 of sheet 1 showing the flowchart 

of how machines are used to make finish product. 
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(54) Title of the invention : WATERBOTTLE WITH TIFFINBOX. 
 

  

(51) International classification  

:F16C 

35/00 

B65D 

85/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RITA RAM KAMBLE  
      Address of Applicant :C-14, SHRADDHA GARDEN, 

TELCO ROAD, NEAR TATA MOTORS GATE, CHINCHWAD, 

PUNE-411033, MAHARASHTRA, INDIA Maharashtra India 

   2)SAHEB NARAYAN DUDHMAL  
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   1)RITA RAM KAMBLE  

   2)SAHEB NARAYAN DUDHMAL  
 

(57) Abstract : 

6. ABSTRACT The invention discloses a Single holder that holds water bottle and two tiffin boxes required for school.Instead of 

carrying a separate tiffin bag which contains short break tiffin, long break tiffin and water bottle separately, we can combine all 

together in one holder. And it will not require tiffin bag separately. In this holder upper portion is of water bottle with straw whereas 

bottom part contains two tiffins- one of short break and one of long break (with partition for sabji and roti). Tiffin boxes are 

detachable so that if not required we can remove it and only water bottle can be used. 
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(54) Title of the invention : COPPER-FREE BRAKE FRICTION MATERIAL FOR DISC BRAKE PADS 
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   2)Dr. Pradeep Anandrao Patil 

   3)Dr. Muthukumar Manickam  

   4)Gurunathan Ramamurthy 
(72)Name of Inventor : 

   1)Pradnya Eknath Kosbe 

   2)Dr. Pradeep Anandrao Patil 

   3)Dr. Muthukumar Manickam  

   4)Gurunathan Ramamurthy 
 

(57) Abstract : 

The present invention relates copper free eco-friendly friction materials for disc brake pads. These friction materials are manufactured 

by using non-asbestos organic friction material composition which is free from copper. Brake pad formulations consist of a binder, 

lubricants, abrasive ingredients, fibers, reinforcing agents functional fillers and space fillers which results in effective brake 

performance. A non-asbestos organic copper free friction materials for disc brake pad consist of a binder forming approximately 10-14 

% by volume, a fiber forming 18-20 % by volume, at least one lubricant forming up to 14 % by volume, at least one abrasive forming 

8 -28% by volume, and at least one filler forming 21-35 % by volume. 

No. of Pages : 14 No. of Claims : 12 



The Patent Office Journal No. 40/2018 Dated  05/10/2018                                    37577 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201821035035 A 

(19) INDIA  

(22) Date of filing of Application :17/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : METHOD AND SYSTEM FOR INITIATING AND FULFILMENT OF DESIRED ACTION OVER 

COHESIVE INTERNET-HOSTED PLATFORMS 
 

  

(51) International classification  
:G06F 

3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(57) Abstract : 

The present disclosure provides for method and system for initiating and fulfilment of desired action over cohesive internet-hosted 

platforms. The method includes analysis of a first input received from end-user to detect product or service to be purchased or intent 

of end-user, wherein the first input comprises unstructured voice command, text message, gesture, and data associated with the end-

user. Further, identifying action(s) associated with the detected product or service to be purchased or intent of end-user. 

Communicating the identified action(s) to at least one of natively offered service(s), third party(ies) and connected IoT device(s) and 

receiving a response in real time from the one or more third parties interested in fulfilling the identified one or more relevant actions. 

The process being performed while maintaining a continuous dialogue connecting each of the inputs from the end-user, therefore 

replicating human-to-human understanding occurring over a real physical conversation. FIG. 1 
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(57) Abstract : 

ABSTRACT VAPORIZING DEVICE FOR USE IN VEHICLE FOR VAPORIZING THERMALLY VAPORIZABLE 

COMPOSITION The present disclosure relates to a vaporizing device for use in a confined space to vaporize thermally vaporizing 

composition that includes a housing, at least two current carrying wires, at least one ceramic resistor and a replaceable bottle. The 

housing is positionable in a confined space for instance a driver cabin of a vehicle. The current carrying wires draw direct current from 

a Direct current battery either provided in the confined space or the vehicle. The ceramic resistor is connected between the current 

carrying wires for resisting flow of current thereby generating heat in the ceramic resistor. The replaceable bottle is filled with 

thermally vaporizing composition and has an extending wick and disposed proximal to the ceramic resistor to enable heat transfer 

therebetween. Heat gained by the wick vaporizes the thermally vaporizing composition. 
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   2)Manoj Limchand Bangare 
(72)Name of Inventor : 
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   2)Pushpa Manoj Bangare 
 

(57) Abstract : 

The present invention provides a system 102 for dynamic vulnerability detection in a ubiquitous environment. The system includes at 

least one processor, and at least one memory unit coupled to the at least one processor 202, the at least one memory unit 206 having 

stored therein instructions which when executed by any set of the one or more processors, perform dynamic vulnerability detection in 

the ubiquitous environment. The system detects 208 an insertion of a storage device in one or more authorized computing devices 

selected from a plurality of authorized computing devices. The plurality of authorized computing devices configured to access private 

information provided by cloud computing services in the ubiquitous environment. The system further performs 210, upon detection 

that the storage device is inserted in said one or more authorized computing devices, a pre-defined protective action automatically to 

mitigate vulnerability due to insertion of the storage device. FIG. 3B shall be the reference figure 
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(54) Title of the invention : A MULTIPURPOSE SELF ADHESIVE TAPE FOR REPARING DRIP IRRIGATION 
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(32) Priority Date  :NA 
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(72)Name of Inventor : 

   1)VILAS NEMICHAND JAIN  
 

(57) Abstract : 

ABSTRACT: A multipurpose self adhesive tape for repairing drip irrigation tube/pipe/lateral and its method of preparation is 

described in the present invention. The adhesive tape is made of a multilayer film of HDPE or LDPE. A solvent base synthetic rubber 

adhesive is coated on the film to obtain jumbo sized rolls of the adhesive tapes. These jumbo rolls are cut down to smaller sizes of self 

adhesive film rolls according to the requirement of the user and the irrigation tubes /pipes on which they have to be used. The adhesive 

tapes are water proof, weather proof, long lasting and have a strong tensile strength, peel strength, loop tack strength and shear 

channel strength to resist hydrostatic water pressure. Application of these adhesive tapes on the damaged parts of the irrigation tubes / 

pipes saves time , money, energy and allows for reuse of the pipes/tubes for multiple times. 
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(54) Title of the invention : THRUST VECTORING MULTI EXIT NOZZLE FOR THRUST VECTORING IGNITION CHAMBER 
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   1)Ravi Shankar Gautam 
 

(57) Abstract : 

This patent discloses thrust vectoring multi exit nozzle for various thrust vectoring ignition chamber engines mentioned in my 

previous patent applications. In above mentioned applications thrust vectoring engine consists of ignition chamber which is a pair of 

coaxial annular cylinders connected by coaxial rings. Further annular cylinder have a pair of nozzles with one being oppositely bent 

with respect to other mounted diametrically opposite side in the middle portion of ignition chamber. During fuel suction phase they 

are sealed and during ignition of fuel they are unsealed so that hot jets of ignited fuel escaping through nozzles cause coupled rotatory 

motion on the ignition chamber. Nozzles used in above mentioned patent applications have single exit. Nozzle with multiple exit holes 

with only one entry hole is disclosed in this patent. This nozzle helps engine to provide increased torque and power boost. 
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(57) Abstract : 

ABSTRACT EFFICIENT WASTE MANAGEMENT SYSTEM USING IOT The present subject matter discloses a system and a 

method for maintaining the hygiene for Garbage bins using IoT based device in Wi-Fi network. The physical parameters like odor, 

level of a waste and humidity, related to thewaste bin area are monitored usinglOT based device in wireless network. An IOT based 

smart hygienic system using wireless sensor network for Garbage bins and surrounding area, for maintaining hygienic, eco-friendly, 

eco-environmental, human friendly and building healthy society. With the help of various sensors we can measure various parameters 

like odor, smell and level of waste which helps to maintain hygiene and clean by triggering alert or messages to administrator The 

system detects alert conditions related to the public Garbage bins and takes a control action for improving the physical parameters 

during an alert situation. The system may also intimate user(s) of the alert condition and the control action implemented by the system. 

Through IOT based system we can send messages to Government authorized person for cleaning and maintaining hygienic for 

Garbage bins and surrounding area. With this device we can save resources like money and time and reduce pollutions and helps to 

make smart city. 
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(57) Abstract : 

Water is a limited resource and its conservation and management is important in a low rainfall area like some parts of Maharashtra 

(India). The shift of climatic datum necessitates the need of cost-effective technique to reduce evaporation rate of water from dams, 

farm ponds and tanks. Evaporation of water from dams, tanks, etc. is reduced by means of solar film equipped panels adapted to float 

on the water surface. The panels are preferably hexagonal in size, are made of an expanded plastic material; they may be weighted by 

the application of a weight and they may also be provided with a heat insulation by using thermocol sheet layer. The panel edges may 

be formed with projecting flanges; also, grooves are arranged in the panel edges on the bottom side of panels. 
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(57) Abstract : 

A prediction system implemented in a host vehicle to predict a merge cut-in for an autonomous vehicle. The system comprises an 

input unit for capturing neighbouring information of the host vehicle, and a processing unit to receive the captured neighbouring 

information and generate a grid map by determining shape and dimensions of a grid, estimate trajectory of each target vehicle of the 

one or more target vehicles, based on driver behaviour model of each target vehicle, to determine optimized path of each target 

vehicle, and generate a global manoeuvre model by analysing motion of each neighbouring target vehicle , wherein on generation of 

the global manoeuvre model a merge cut-in threat for the host vehicle is computed by performing centralized risk management and 

utilizing the predicted trajectory of the one or more target vehicles. 
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(57) Abstract : 

The proposed system is a convenient and essentialsecurity system required in hotels. The said system comprises of five major 

components namely Wi-Fi router, android application, microcontroller, XBees and smart device. This system simplifies the process of 

locking/unlocking of door by eliminating RFID card andmanual key .In our system, a XBee module is embedded in smart device 

mounted on the door of the rpom.The smart device can be operated by the application in customers mobile through a gateway of 

Raspberry Pi and XBee. User can generate his/her own password at reception desk for allocated roomand further use this password to 

access the door lock using android application. The wireless signal from the users android phone is been received by theraspberry pi 

which gives command to XBee coordinator to transmit the signal.On receiving signal from XBee coordinator, theXBee receiver 

module gives command to the microcontroller present in smart device forcontrolling the door lock. In case of emergency, the lock can 

also be operated by manual key as well as from backend server. 
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(57) Abstract : 

Mobile Wind Turbine: Energy demand is increasing every day as we take a step towards development. The use of non-renewable 

energy sources such as fossil fuels is leading to an increase in pollution. Fossil fuels are going to exhaust one day. To serve energy 

need for future generation development of renewable energy (i.e. solar, wind, geothermal, tidal) is important. Wind is a source of 

energy which has been used since old ages in windmills for pumping water, grinding flour and eventually for the generation of 

electricity. The objective of this work is to study a device used to harness high-velocity wind energy, generated due to a motion of the 

moving vehicle, for the generation of electricity by using a turbine mounted on it. The electricity produced will run various loads 

present in the vehicle such as charging points, fan, lights, etc. The excess power can be stored in a battery for further use. Or, all the 

energy can be stored in the battery and used to run the vehicle itself. This will help to cut down the usage of non-renewable sources 

which are on the verge of extinction and the entire process is non-polluting. 
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(57) Abstract : 

ATR Display (Amrut dot Trans-Reflective Display) The ATR Display (Amrut Dot Trans-Reflective Display), basically it is display 

panel technology moreover it is transparent display. The ATR display becomes transparent like glass, when it disable to shows image 

or visual presentation at switch OFF condition of display and at standby condition of display. When enable, it goes in non-transparent 

mode with great picture quality and contrast ratio. In transparent mode of display, it passes all environmental light through the display 

in both directions. In this display removes all kind of fixed colour layer or RGB (red blue green) colour layer as well as remove sub-

pixel (pixel) concept, which used in existing display panel to form colour. In this display not forms colour shade by RGB colour 

combination which used in existing display. The ATR display forms colour by new Amrut Dot technology. The Amrut dot is basically 

colour less dot. An every single sub pixel from existing display replace with single Amrut dot. It forms all colours shades by 

controlling light wave, which coming from backlight system. The backlight system forwards even white LED light. The ATR display 

comes with new smart light flow technology used for even LED backlight. It becomes transparent at transparent mode of display and 

it passes even LED light to display shows visual presentation at non-transparent mode. Diar-5 
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(57) Abstract : 

ABSTRACT An identification arrangement (100) for a variety of fuel dispensing valves (200) comprising a badge pad (10) further 

comprising a holding surface (11), a lower surface (12), a receptacle (13) having a curvatured edge (17) running between the holding 

surface (11) and a retaining surface (14) provided on the lower surface (12); an identification badge (40) further comprising an 

identification surface (41) on an upper side, a plurality of flexible legs (42) on a lower side, a locking foot (44) on each flexible leg 

(42), an entrapment channel (43); and a valve envelope (70) further comprising a recess (71) and a bridge (72); the identification 

arrangement (100) situates on a prominent user facing surface (190) of the valve when the fuel dispensing valve (200) is parked in a 

fuel dispenser or when the fuel dispensing valve (200) is held in hand for dispensing fuel; the identification arrangement (100) sits in a 

predefined orientation, the identification badge (40) is destroyed if its removal is attempted. 
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(57) Abstract : 

Financial markets over the world follows a similar pattern of functioning. Today there are over 15 million traders in India who are 

indulged in financial market trading. Despite of bringing in several key factors in improving the technology, the trading experience of 

the customers has witness no changes in its functioning. Customers need to wait for the period of 2-3 day to be assure that settlement 

for his trading has been completed and moreover due to the involvement of brokers and sub-brokers and other intermediate authorities 

they always end up in paying a hefty sum towards brokerage. Our Idea is to integrate a consortium blockchain within the functional 

financial market to create DAS (Distributed Autonomous System)platform. World market need a change, a technologically advance 

platform is required in order to solve the issues faced by the customers and give them real time trading experience and cutting down 

their brokerage expenses as well. An Optimizing platformis required which can change the entire trading market and can provide its 

user a hassle free, cost efficient and a real time trading experience. Our Idea(InfinityXchange) is the platform that culminates all of 

this disparities in current Financial market and furnish the end investor with the stage for doing transaction(buying and offering) of all 

the commodities(Stock, Equity, Derivatives, and so forth.) in an exceptionally ease, ongoing and automated condition. 
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(57) Abstract : 

An audio video advertisement platform is provided. The audio video advertisement platform includes a visual indicator, an output 

system, one or more user devices, and a local server. The visual indicator is activated by the local server at a predetermined time and 

for a predetermined duration. Thereafter, the local server provides an alert to the user devices at the beginning of the predetermined 

duration. Each user device receives a response from corresponding user and transmits the response to the local server. The local server 

compares a number of positive responses with a number of negative responses. Thereafter, the output system plays an audio video 

advertisement media based on the result of the comparison and a predetermined threshold value. 
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(57) Abstract : 

The present invention relates to a windrower that is capable of oscillating at variable frequencies, which facilitates in removal of soil 

and other undesired material from the cut crop. The windrower comprises a support frame comprising a first section, a second section, 

a plurality of wheels operatively attached to the support frame for facilitating movement of the support frame over land, a conveyor 

mechanism operatively disposed within the first section of the support frame, the conveyor mechanism configured to convey a cut 

crop from a cutting section of the windrower to the first section of the support frame, a receiving tray operatively disposed within the 

second section of the support frame, wherein the receiving tray configured to receive the cut crop from the conveyor mechanism and 

oscillate at least one predetermined frequency of oscillation, thereby facilitating removal of soil and other undesired parts from the cut 

crop. 
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(57) Abstract : 

ANNEXURE - III ABSTRACT TITLE: A Method and Apparatus for Wireless Access to an Expert within the Golden Hour after a 

Cardiac Episode. The heart rate is expected to be within certain range for a human being. A CVD patients heart condition typically 

reflects in the heart rate and other parameters of his ECG. A basic analysis of ECG and deriving of the heart beat rate and other 

parameters is automated by means of the invented apparatus running an application program alleviating need for a constant human 

monitoring which would otherwise be prohibitively expensive specially in case of long term monitoring. With this analysis conjoined 

with other methods incorporated in the apparatus, it can (i) detect existing medically significant heart condition & warn against it and 

(ii) impeding, serious heart conditions which can be used for potentially life saving treatment in a proactive/preventive/timely manner. 
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(57) Abstract : 

The present invention provides a mechanism for adjusting pre-load on a spring of a telescopic shock absorber. The mechanism is 

having a knob, a connecting member a transition unit. The connecting member is coaxially extending from the knob. The transition 

unit is having at least one cylindrical member having a cam profile on at least one end. The transition unit is arranged between the 

connecting member and the spring. Upon rotating the knob, the connecting member rotates, the transition unit along with the at least 

one cylindrical member converts a rotational movement of the connecting member to an axial movement for compressing or 

expanding the spring, thereby adjusting the pre-load on the spring of a telescopic shock absorber. 
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(57) Abstract : 

Duel fuel brooder ABSTRACT A duel fuel brooder assembly for a brooding house has a two compartment for coal and electric coil. 

The inlet duct is provided to this compartment for supplying air. The outlet duct is provided at opposite side of inlet duct. The outlet 

duct which is of circular cross section will distribute heat to the space. The coal chamber consists of exhaust duct which is provided to 

exhaust smoke which is produce during burning of coal. 
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(57) Abstract : 

The present invention relates to a method of repairing and retrofitting of RC structures by applying impressed current cathodic 

protection to rebar against corrosion in CFRP. CFRP is conductive material and in addition to strengthening couldbe used as anode by 

applying impressed current cathodic protection (ICCP)to rebar making it as cathode. Impressed current cathodic protection (ICCP) is 

connecting an external anode to the rebar to be protected and the passing of an electrical DC current; so that all areas of the metal 

surface become cathodic and therefore do not corrode. Impressed-current systems employ inert (zero or low dissolution) anodes and 

use an external source of DC power (rectified ac) to impress a current from an external anode onto the cathode surface. Following 

invention is described in detail with the help of Figure 1, 2 and 3 of sheet 1, 2 and 3 showingthe experimental setup of phase 1, phase 

2 and phase 3 respectively. 
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(57) Abstract : 

The current invention enunciates the Eco-friendly concrete, the predictable construction technology uses countless forms of cement as 

a binding material in the casting of the concrete (Mixture of Cement, Fine aggregate, Coarse aggregate and water). The quarrying of 

lime, used in manufacturing of cement is a threat to many eco-sensitive zones. The first ever material which is not emitting Carbon 

Dioxide (co2) in Environment. In Eco-friendly concrete based construction, we campaigner the broad replacement of the cement, 

which will greatly reduce the pollution created by the manufacturing plants and save precious lime minese 
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(57) Abstract : 

An aspect of the present disclosure relates to a system implemented in a host vehicle, comprising: a radar based detection unit, 

comprising one or more radar sensors, for detecting one or more targets around the host vehicle; a vision based detection unit, 

comprising one or more image sensors, for detecting one or more targets in the field of view of the host vehicle; and a processing unit 

to: receive information corresponding to detected one or more targets from each of the radar based detection unit and the vision based 

detection unit; match each of the one or more targets detected by the radar based detection unit with one or more targets detected by 

vision based detection unit to identify a target as a matched target; categorize the matched target as a locked target; and track the 

locked target using information received from the radar based detection unit. 

No. of Pages : 39 No. of Claims : 10 



The Patent Office Journal No. 40/2018 Dated  05/10/2018                                    37598 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201823028056 A 

(19) INDIA  

(22) Date of filing of Application :25/07/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : MOTION BASED FORCE TRANSMITTED FREEPLAY DIAGNOSTIC SYSTEM 
 

  

(51) International classification  
:G01L 3/00 

H02P 23/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filed on 

:  

:01/01/1900 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KStudio Solutions Pvt. Ltd. 
      Address of Applicant :World Trade Center, 802, Tower 2, 

Dholepatil Farms Road, Opp. EON Free Zone, MIDC Knowledge 

Park, Kharadi, Pune 411014, Maharashtra, India. Maharashtra 

India 

(72)Name of Inventor : 

   1)BANDAL, Sushilkumar 

   2)ATHALYE, Abhinav  

   3)LOHOKARE, Samrat  

   4)MAIND, Krishna  
 

(57) Abstract : 

The present disclosure relates to electro-mechanical systems, in particular it relates to a freeplay diagnostic system for measuring 

and/or monitoring but without limitation, as the positional or rotational variation in mechanical parts. In an aspect, the system can 

include a holding clamp (1), a force sensing element, a rotary encoder (2) and a display control unit (6). The holding clamp (1) can 

couple with mechanical component adapted to rotate. The force sensing element can measure the torque acting on holding clamp (1). 

The rotary encoder (2) communicably can be coupled to the holding clamp (1) adapted to detect an angular position of holding clamp. 

The display control unit (6) can compute the measured or monitored free play in the mechanical component based on the torque and 

the angular position and display the measured or monitored free play on a user interface of the display control unit. 
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(57) Abstract : 

ABSTRACT OF THE INNOVATION A DEDICATED DEVICE FOR PHISICALLY CHALLANGED Human beings are the 

cleverest animal on this planet. But all human beings are not perfect with their senses, the system is talking about physically 

challenged persons losses of hearing and speech can cause to people to become isolated and lonely having worse effect on both social 

and working life. Looking up the meaning of sign is not a straightforward task sign language is a well-structured code gesture where 

every gesture has a meaning assigned to it. Sign language is the only means of communication for deaf people. With advancement of 

science and technology many techniques have been developed not only to minimize the problem of deaf and dumb people but also to 

implement it in different fields. This system includes the different methods for communication between deaf, dumb and blind people 

with normal people and viceversa.which converts the language like Braille into English .And the sign language in English form. This 

is low cost system for such application. It is unique system for physically challenged. Braille tutor for new learner. The system used as 

a SMS module for messaging or communication within deaf, dumb and blind person with each other and they all are able to 

communicate with normal person. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821036866 A 

(19) INDIA  

(22) Date of filing of Application :28/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : AUTOMATIC BOOKLET SCANNING MACHINE. 
 

  

(51) International classification  
:H04N 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)Anuj Ramesh RIndhe 
      Address of Applicant :Sn 43/4/3 gujarwadi road,Near 

jogeshwari mandir,Jogeshwari Nagar. Katraj. Pune. Maharashtra 

India 

   2)Sahesh Vichare 

   3)Saurabh Hase 
(72)Name of Inventor : 

   1)Anuj Ramesh RIndhe 

   2)Sahesh Vichare 

   3)Saurabh Hase 

   4)Abhishek Kumar 
 

(57) Abstract : 

Digital conversion of print sources has improved rapidly in past few years. A report by Columbia University has recognized that 

digitization has a greater contribution to GDP than other stand-alone technologies. It also describes that a 10 point increase in 

digitization yields a 0.74% increase in per capita GDP. Hence it necessitates facilitating sophisticated and cheap device to fulfill all 

requirements. This research aimed at design and development of Answer book scanning machine for automatically turning pages as 

well as scanning put all together in a box. 3D model of the device is developed in SOLIDWORKS. Control system design and 

mechatronics integration is developed by assembling various components. It is a typical light weight, high speed device which can 

turn pages and scan an area about A3 size. The noteworthy feature of the device is that it is non destructive and it conceptually 

includes page turning, scanning, booklet feeding as well as rejecting of booklet after scanning. Hence lucid mechanism will facilitate 

fast operation and reliable output. This scanner can also be used for Individual Library collection, Publications of Research 

organization, Archival Materials records, Reformatting, Land Records, Open Archives and Digital Library. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821035196 A 

(19) INDIA  

(22) Date of filing of Application :18/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : DEVICE AND METHOD FOR CREATING VACUUM FOR GRIPPING OBJECTS USING SUCTION 

CUPS 
 

  

(51) International classification  

:B01D 

3/00 

F25B 

41/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KStudio Solutions Pvt. Ltd. 
      Address of Applicant :World Trade Center, 802, Tower 2, 

Dholepatil Farms Road, Opp. EON Free Zone, MIDC Knowledge 

Park, Kharadi, Pune 411014, Maharashtra, India. Maharashtra 

India 

(72)Name of Inventor : 

   1)RAO, Karthik  

   2)MP, Manmohan 

   3)RANA, Veervijaysinh 

   4)LOKHARE, Samrat  

   5)DE, Jyotiraman  

   6)SAWANT, Chaitali  

   7)BEHARI, Rakesh 

   8)BANDAL, Sushilkumar  
 

(57) Abstract : 

The present disclosure relates to means for creating a vacuum, in particular it relates to a method and apparatus for creating a vacuum 

for a suction cup used for gripping an object. The vacuum creating device (100) can include a reservoir (109), a boiler chamber (108), 

an expansion valve (112) and one or more gripper cups (120). The reservoir (109) can hold working fluids. The boiler chamber (108) 

can receive the working fluids and heat the one or more working fluids to generate vapors. The expansion valve (112) can expand the 

generated vapors within the boiler chamber into a condenser chamber to condense the generated vapors thereby creating a vacuum 

pressure, wherein during expansion a temperature and a pressure of the generated vapors are reduced to a pre-determined value into 

the condenser chamber. Gripper cups (120) can grip objects using the created vacuum pressure at the condenser chamber. 
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(54) Title of the invention : HERBAL DRUG FOR TREATING ANAL DISORDERS BY FOMENTATION METHOD. 
 

  

(51) International classification  

:A61K 

36/00 

A61K 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 
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KANCHANWADI, PAITHAN ROAD,AURANGABD, 

MAHARASHTRA, PIN 431005. Maharashtra India 

(72)Name of Inventor : 

   1)DR. SHANTANU VISHWANATHRAO MULEY  
 

(57) Abstract : 

ABSTRACT HERBAL DRUG FOR TREATING ANAL DISORDERS BY FOMENTATION METHOD USED AS combination of 

different herbs or single herb having following medicinal properties such as - Anti inflammatory, Analgesic, Antibacterial, Anti-

septic, Anti-ulcerogenic, Cleansing, Astringent, Tissue repair, Blood purification, Demulcent and Haemostatic - when used in 

different forms such as -  Powder,  Dispersible tablet/capsule,  Concentrated tablets ( Kashayam or Kashayam tablets - made by 

boiling the herb/herbs in water till it reaches a desired concentration and then using it in liquid form or dry form as powder or tablets)  

Ready decoction,  Ghana vati (tablet) - an procedure in which tablets are made from concentrated herbs/herb,  Water soluble extracts.  

Oil or drops For fomentation (by sitting in a tub in such a way that the anal opening is submerged in the herbal decoction) to anal 

opening helps in treating or relieving symptoms of Anorectal disorders. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201721041366 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : A NOVEL TREE PROTECTOR AND THE METHODS THEREOF 
 

  

(51) International classification  

:A01G 

17/12 

A01G 

23/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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   1)GAURAV MANOJ TAORI  
      Address of Applicant :A-101, Ujwal Flats, Rahate Colony, 

Wardha Road, Nagpur-440 022, Maharashtra, India Maharashtra 

India 

(72)Name of Inventor : 

   1)GAURAV MANOJ TAORI  
 

(57) Abstract : 

Disclosed is a tree protector comprises an cylindrical enclosure (1) having an open end for pouring the water; a flexible device (2) 

being fixed at the bottom of the enclosure means to control the water flow; a pair of pipes (3) means to direct the water towards the 

drippers (4) to discharge and said pipes being fixed to the cylindrical enclosure by the means of grommets (5) wherein said flexible 

device (2) is made up of a combination of neoprene, aromatic extender oil and sulfur in an weight ratio of 1: 0.5: 1. Also provided is a 

method for preventing the tree. Figure 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821018846 A 

(19) INDIA  

(22) Date of filing of Application :19/05/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : HEALTHY AND TASTY FOOD PRODUCT COMPOSITION AND METHOD OF PREPARATION 

THEREOF•  
 

  

(51) International classification  

:A23L 

7/00 

A23L 

33/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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(71)Name of Applicant :  

   1)ARPITA DIVYESH DOSHI  
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RAJPATH CLUB, S.G.HIGHWAY, BODAKDEV, 

AHMEDABAD - 380054, GUJARAT, INDIA Gujarat India 

(72)Name of Inventor : 

   1)ARPITA DIVYESH DOSHI  
 

(57) Abstract : 

The present invention provides healthy and tasty food product composition. More specifically the composition comprises of freeze 

dried powder of Phaseolus aureus and Triticum aestivum. The present invention provides healthy and tasty food product composition 

which further comprising of powder of vegetables and spices. The present invention provides healthy and tasty food product 

composition which is ready to cook. 
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(54) Title of the invention : A WOVEN TWILL PERCALE TEXTILE FABRIC 
 

  

(51) International classification  

:D02G 

3/00 

D03D 

15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)JHUNJHUNWALA, Sachin  
      Address of Applicant :1st Floor, Sanjay Building 7, Mittal 

Industrial Estate, AK Road, Andheri East, Mumbai 400 058, 

Maharashtra, India. Maharashtra India 

(72)Name of Inventor :  

   1)JHUNJHUNWALA, Sachin  
 

(57) Abstract : 

An aspect of the present disclosure relates to a woven twill percale textile fabric, the fabric including: from about 90 to about 2400 

ends per inch warp of texturized polyester yarn; and from about 45 to about 600 picks per inch Cotton yarn, wherein total content of 

cotton present in the fabric is at least about 50% by weight of the fabric, further wherein total thread count in the fabric ranges from 

about 135 to about 3000. The advantageous fabric realized in accordance with embodiments of the present disclosure can find utility 

as home textiles. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821018379 A 

(19) INDIA  
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(54) Title of the invention : A WOVEN TWILL TEXTILE FABRIC 
 

  

(51) International classification  

:D03D 
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D03D 

13/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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(71)Name of Applicant :  

   1)JHUNJHUNWALA, Sachin  
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Industrial Estate, AK Road, Andheri East, Mumbai 400 058, 

Maharashtra, India. Maharashtra India 

(72)Name of Inventor :  

   1)JHUNJHUNWALA, Sachin  
 

(57) Abstract : 

An aspect of the present disclosure relates to a woven twill textile fabric, the fabric including: from about 90 to about 235 ends per 

inch warp cotton yarn; and from about 100 to about 2765 picks per inch multi-filament polyester weft yarn, wherein the picks are 

woven into the fabric in a single or in a group of at least two multi-filament polyester weft yarn, and wherein total content of cotton 

present in the fabric is at least about 50% by weight of the fabric, further wherein total thread count in the fabric ranges from about 

190 to about 3000. The advantageous fabric realized in accordance with embodiments of the present disclosure can find utility as 

home textiles. Other aspects of the present disclosure relate to a method of manufacturing a draw textured yarn and a multi-ply 

separable draw textured yarn. 
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(54) Title of the invention : A WOVEN TWILL PERCALE TEXTILE FABRIC 
 

  

(51) International classification  

:D02G 

3/00 

D03D 

15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 
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(71)Name of Applicant :  

   1)JHUNJHUNWALA, Sachin  
      Address of Applicant :1st Floor, Sanjay Building 7, Mittal 

Industrial Estate, AK Road, Andheri East, Mumbai 400 058, 

Maharashtra, India. Maharashtra India 

(72)Name of Inventor : 

   1)JHUNJHUNWALA, Sachin  
 

(57) Abstract : 

An aspect of the present disclosure relates to a woven twill percale textile fabric, the fabric including: from about 90 to about 2400 

ends per inch warp of texturized polyester yarn; and from about 50 to about 600 picks per inch Cotton yarn, wherein total content of 

cotton present in the fabric is at least about 50% by weight of the fabric, further wherein total thread count in the fabric ranges from 

about 150 to about 3000. The advantageous fabric realized in accordance with embodiments of the present disclosure can find utility 

as home textiles. 
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(19) INDIA  
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(54) Title of the invention : HEALTHY INSTANT SOUP PREMIX COMPOSITION AND METHOD OF PREPARATION 

THEREOF 
 

  

(51) International classification  

:A23L 

2/00 

A23L 

33/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARPITA DIVYESH DOSHI  
      Address of Applicant :403, BALLESHWAR AVENUE, OPP. 

RAJPATH CLUB, S.G.HIGHWAY, BODAKDEV, 

AHMEDABAD - 380054, GUJARAT, INDIA Gujarat India 

(72)Name of Inventor : 

   1)ARPITA DIVYESH DOSHI  
 

(57) Abstract : 

The invention relates to healthy instant soup premix composition comprising of powder of vegetables and powder of oats. The healthy 

instant soup premix composition according to the present invention further comprising of spices and taste enhancing agents. The 

healthy instant soup premix composition according to present invention is made up from all the vegetables and spices and does not 

contain any harsh chemicals. 
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(54) Title of the invention : AN IMMUNE SYSTEM BOOSTER COMPOSITION AND METHOD OF PREPARATION THEREOF 
 

  

(51) International classification  

:A61K 

36/00 

A61K 

8/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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        Filing Date 
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(71)Name of Applicant :  

   1)ARPITA DIVYESH DOSHI  
      Address of Applicant :403, BALLESHWAR AVENUE, OPP. 

RAJPATH CLUB, S.G.HIGHWAY, BODAKDEV, 

AHMEDABAD - 380054, GUJARAT, INDIA Gujarat India 

(72)Name of Inventor : 

   1)ARPITA DIVYESH DOSHI  
 

(57) Abstract : 

ABSTRACT: The invention relates to immune system booster composition comprising of powder of fruits of Emblica officinalis, 

Citrus limon, Garcinia indica and roots or rhizomes of Curcuma domestica, Zingiber officinale. The immune system booster 

composition according to the present invention further comprising of spices. The present invention also relates to method of 

preparation of immune system booster composition. 
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(19) INDIA  
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(54) Title of the invention : HEALTHY REFRESHING WELCOME DRINK COMPOSITION AND METHOD OF PREPARATION 

THEREOF 
 

  

(51) International classification  

:A23L 

2/00 

A23L 

33/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 
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(71)Name of Applicant :  

   1)ARPITA DIVYESH DOSHI  
      Address of Applicant :403, BALLESHWAR AVENUE, OPP. 

RAJPATH CLUB, S.G.HIGHWAY, BODAKDEV, 

AHMEDABAD - 380054, GUJARAT, INDIA Gujarat India 

(72)Name of Inventor : 

   1)ARPITA DIVYESH DOSHI  
 

(57) Abstract : 

ABSTRACT: The invention relates to healthy refreshing drink composition comprising of freeze dried powder of vegetable of 

Lagenaria siceraria, spray dried powder of Citrus limon and freeze dried powder of leaves of mint. The health refreshing drink 

composition according to the present invention further comprising of taste enhancing agents, flavouring agents and food additives. 

The present invention also relates to method of preparation of healthy refreshing drink composition. 
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(51) International classification  
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3/00  

(31) Priority Document No  :NA 
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   3)Sudhir Singh 

   4)Satyapriya Dash 
 

(57) Abstract : 

Described is an exhaustion process for dyeing thermoplastic fibers, yarns/filaments or fabrics thereof that utilizes swelling of the 

thermoplastics at glass transition state along with a swelling agent, dyes the swelled thermoplastics with oxidative dyes and utilizes 

reducing agents to colour the thermoplastic fibers yarns/filaments or fabrics thereof in an exhaustion chamber. 
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(54) Title of the invention : A SUBSTRATE FOR USE IN SECURITY APPLICATIONS AND METHOD FOR 

MANUFACTURING THE SAME 
 

  

(51) International classification  
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 
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   2)VIJAY RAJA  
(72)Name of Inventor : 

   1)RAJ PREHAR 

   2)VIJAY RAJA  
 

(57) Abstract : 

TITLE: SUBSTRATES FOR USE IN SECURITY APPLICATIONS AND METHOD FOR MANUFACTURING THE SAME The 

present disclosure relates to the field of substrates and method manufacturing substrates which can be used in numerous validating 

and/or security applications. More specifically, the present invention provides a new substrate having coating of different layers in 

new manner. The new substrate is simple to manufacture and simple and less tedious for manufacturing the substrates. 
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(54) Title of the invention : GENETICALLY MODIFIED Clostridium acetobutylicum AND PRODUCTION OF SOLVENTS 

THEREFROM 
 

  

(51) International classification  
:C12N 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(72)Name of Inventor : 

   1)M RAMYA  

   2)ALIYA FATIMA  
 

(57) Abstract : 

The disclosure provides a genetically modified Clostridium acetobutylicum capable of overexpressing a pyruvate decarboxylase (pdc) 

gene. The genetically modified Clostridium acetobutylicum expresses the pdc gene derived from Zymomonas mobilis subsp pomacea 

and a constitutive promoter, pta, derived from Clostridium acetobutylicum. The disclosure also provides a method of obtaining a 

solvent from the genetically modified Clostridium acetobutylicum. The method includes selecting a non-cellulosic substrate growing a 

genetically modified Clostridium acetobutylicum capable of overexpressing a pyruvate decarboxylase gene on the substrate. The non-

cellulosic substrate undergoes sequential acidogenesis and solventogenesis as result of the overexpression of the pyruvate 

decarboxylase gene by the genetically modified Clostridium acetobutylicum to obtain the solvent. 
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(32) Priority Date  :NA 
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(86) International Application No 
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(57) Abstract : 

ABSTRACT APPARATUS AND METHOD FOR OPTOMECHANICALLY DETERMINING IDENTIFIABILITY OF A 

PROBABILITY EXPRESSION IN A CAUSAL GRAPH The present disclosure envisages a system and a method for 

optomechanically determining identifiability of a probability expression. The probability expression defines a causal relationship 

between random variables. The method involves: i. obtaining a directed acyclic graph for the random variables based on the causal 

relationship; ii. identifying latent variable(s) and observable variables among the random variables, wherein observable variables 

include cause, effect and intermediate variables; setting an optical setup equivalent to the graph, the setup comprising a source of light 

and optical elements, wherein latent variable is represented by source of light and observable variables are represented by plurality of 

optical elements; iii. blocking all paths of light from optical element representing cause variable, and follow reverse path from optical 

element representing effect variable to cause variable using a detector; wherein: the probability expression is identifiable in the 

directed acyclic graph, when the path is blocked by optical elements representing intermediate variables.  
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(57) Abstract : 

ABSTRACT AN ORAL HEARING AID APPARATUS The present disclosure envisages an oral hearing aid apparatus (100). The 

apparatus (100) comprises a wearable microphone (102), an audio processing unit (104), a modulation unit (106) and a transducer 

(108). The wearable microphone (102) is configured to receive at least one external sound and generate at least one sensed signal. The 

audio processing unit (104) is configured to receive the sensed signal and is further configured to generate a processed signal based on 

the sensed signal. The modulation unit (106) is configured to receive the processed signal and is further configured to generate a 

modulated signal using the processed signal. The transducer (108) is affixed to a surface of at least one tooth of a subject. The 

transducer (108) is configured to receive the modulated signal and is further configured to generate a vibratory output. The apparatus 

(100) helps to eliminate complications of ear surgery.  
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(57) Abstract : 

ABSTRACT PROCESS FOR PREPARATION OF 5-HYDROXYMETHYLFURFURAL (HMF) AND ITS DERIVATIVES The 

present disclosure relates to a process for preparing esters of 5-Hydroxymethylfurfural (HMF) from inulin, the process comprises 

hydrolyzing inulin with the help of immobilized inulinase to obtain fructose, which is dehydrated with the help of encapsulated TiO2-

MSS particles to obtain 5-Hydroxymethylfurfural (HMF) that is esterified with the help of immobilized Candida antarctica lipase B 

(CaLB) to obtain esters of 5-hydroxymethylfurfural (HMF). The process of the present disclosure is simple, environmental friendly 

and economical, and provides higher yields of esters of HMF. The esters of HMF exhibit a surface tension of 32.08 mN/m, and have 

structures and properties similar to that of detergents.  
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(57) Abstract : 

A system and method for classification and diagnosis of breast cancer at an early stage by reducing different noises which are 

commonly found in mammographic images comprises of; Pre-processing the mammographic images involves multidirectional and 

multidimensional technique to correct the pixels which are weakly defined and also simultaneously improve the contrast and preserve 

the details of the image; Segmenting the mammographic images with an attraction-repulsion mechanism used as a feature selection to 

find the most sufficient features for ANFIS classifier approach as the rate of mismatched images is lesser and ANFIS classifier to 

handling uncertainty and imprecise image information for classification; Applying multilevel thresholding on the pixels of the 

classified image, extracts the features of inner most region which describes the calcification content area in mammographic images 

and LS-SVM classifier to find the optimal values for the parameter regularization factor and Gaussian kernel function; Adaptive 

Clustering segmentation removes the noise effectively and the clarity of micro-calcification region can be easily observed by the 

radiologists for breast cancer diagnosis and ANFIS classifier is used to classify normal and abnormal categories with an accuracy rate 

of 99%. 
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(57) Abstract : 

The bio-gas produced from cow dung or food waste or decomposable organic material and kitchen waste, consisting of methane and a 

little amount of carbon di. oxide is an alternative fuel for cooking gas (LPG). Also, the waste materials can be disposed off efficiently 

without any odor or flies and the digested slurry from the bio-gas unit can be used as organic manure in the garden. Mix the cow dung 

(6 kgs for 60 litres) and add water to make s fine slurry. Now put the slurry in the digester tank. The plant can be operated by cow 

dung or food waste or vegetable waste. Cow dung should be put for the first time to produce gas. After one week any of the above can 

be put. Components of the Bio-gas Plant The major components of the bio-gas plant are a digester tank, an inlet for feeding the cow 

dung or kitchen waste, gas holder tank, an outlet for the digested slurry and the gas delivery system for taking out which is immersed 

in a water tank and utilizing the produced gas. Material Required: 1. Empty PVC can 50 ltrs capacity: 1 No. (to be used as Digester 

Tank) 2. Empty PVC can 25 ltrs capacity. 1 no. (to be used as Gas Holder Tank) (Make sure the smaller can fits inside larger one and 

moves freely) ƴ 3. 50 mm dia pvc pipe: about 250 mm long (to be used for feeding waste material) 4. 32 mm dia pvc pipe: about 260 

mm long (fixed inside gas holder tank as a guide Pipe) 5.15 mm dia and 2 meter length (gas outlet pipe from the digester tank) 6. 15 

mm dia and 6 meter length (it may vary depending on the requirement of kitchen(length) 7. 32 mm dia pvc pipe: about 25 cm long 

(fixed on digester tank to act as outlet for digested slurry)  8. M-seaLor any water-proof adhesive 9. Gas outlet system: Please see Step 

4 below for required materials and construction Tools required Do not require many tools here. A hack saw blade for cutting the cans 

& pipes and a sharp knife for cutting holes on the cans are all the tools we need. Additional accessories A single burner bio-gas stove 

The waste is comes through the outlet pipe and the same also can be used as a natural fertiliser. HYBRID BIO GAS PLANT is having 

simple structure, easy operation and safe to use in production process. HYBRID BIO GAS PLANT is environmental friendly. 
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(57) Abstract : 

The invention provides a plurality of multi-band center fed microstrip patch antenna on AMC surface with copper ground plane and a 

plurality of multi-band center fed microstrip patch antenna on AMC surface with PV cell ground plane. The multi band patch antenna 

for transceiving electromagnetic waves comprises the Integration of rectangular microstrip patch antenna with copper ground and the 

AMC 6X6 array patch structure, each patch in the array has dimensioned 6 mm X 6 mm around with a gap of 2 mm, with a physical 

size of 5050 mm2 on a FR4 epoxy Substrate are designed separately and the patches are etched on a FR4 dielectric Substrate. A large 

through hole is drilled at center in the rectangular patch and the AMC structure and the SMA coaxial inner conductor is extended and 

connected the center of the rectangular patch structure and the outer conductor is connected ground of AMC structure either a copper 

ground plane or a PV cell ground plane, both structures with an air gap of Imm.The antenna covers the band of Ultra-Wide Band rnge 

between 3.1 GHz and 10.6 GHz and PV cell ground plane converts solar energy to electrical de power of 400mW. FIG. 1-2 and 7-8 
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(57) Abstract : 

Title: Fault Reduction System for Software Applications A fault reduction system for software applications is disclosed in directed 

random testing which includes two phases i.e., test case generation and false reduction. The system mainly comprises an application 

selection means, a test case generation means, a false reduction means and a database. The test case generation means configures an 

Object Behavior Dependence Model (OBDM) to generate test cases by means of feature value from the input application. The false 

reduction means configures an Adaptive Genetic Algorithm (AGA) to reduce the prohibited inputs in addition to the indistinguishable 

inputs. For the principle of significantly lessening the fault prone inclination, the AGA gracefully take up the exposure metrics of the 

experiment conditions. 
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(57) Abstract : 

For many decades, natural herbal medicines, herbal formulations, and decoctions of plant--  derived materials have been widely 

accepted as alternative complementary therapies. Jeyammal Makkatperu Legiyam is an herbal composition that has been primarily 

used in the treatment of male infertility. It has composinated by 27 different medicinal plants, Juglans regia (Seed), Buchanania lanzan 

(Seed), Prunus dulcis (Seed and Resin), Pistacia vera (Seed), Anacardium occidentals (Seed), Cucumis sativus (Seed), Citrullus 

lanatus (Seed), Peruvian ginseng (Root), Cycas circinalis (Flower), Asteracantha longifolia (Seed), Asparagus racemosus (Rhizome), 

Amorphophallus  campanulatus  (Rhizome),  Curculigo  orchioides  (Rhizome),  Withania somnifera (Rhizome), Myristica fragrans 

(Seed and Fruit skin), Elettaria cardamomum (Fruit), Vitis vinifera (Fruit), Phoenix dactylifera (Fruit), Moringa oleifera (Seed), Ficus 

religiosa (Seed), Ficus benghalensis (Seed), Papaver somniferum (Seed), Curcuma zedoaria (Rhizome), Mucuna pruriens (Seed),  

Orchis mascula (Fruit),  Zingiber officinale  (Rhizome),  and Helianthus annuus (Seed), along with honey, rock sugar, palm sugar, and 

dark chocolate. The present study was to investigate the semen characteristics of infertile animals and human volunteers (with sperm 

count around 10-15%) after 48th day treatment. Oral administration of Jeyammal Makkatperu Legiyam results high-antioxidant 

nutrients significantly regulate sperm concentration, production, motility, and liquefaction time. However, it not only improved sperm 

survival as well increased the percentage of viable spermatozoa, fructose, and hormones, which play an important role in the 

prevention and treatment of male infertility. Jeyammal Makkatperu Legiyam was also found to improve nutrient levels in females who 

were five-months pregnant. These findings emphasize that herbal combinations of the present invention can be beneficially used as 

therapeutic agents to improve male reproductive health through modulating semen characteristics of males with infertility. 
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(57) Abstract : 

This invention introduces three different techniques on conversion of gray images into the color images using texture analysis. There 

is no exact solution for adding chromatic values to a gray-scale image, the current approach helps to choose appropriate RGB 

component for gray pixel using neighbourhood statistics in a texture. With the help of segmentation process the textures are analysed 

based on the pixel and threshold values. Later color mapping is done with 3 proposed approaches for entire textureÊs gray values 

with the selected RGB values and repeat the same for the rest of the segments in an image. The three approaches are address the 

random selection of RGB, RGB selection based on minimum HUE difference and RGB selection based on the most repeated hue for a 

gray pixel respectively. . 
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(57) Abstract : 

The modelling of d-q model of 3- phase induction motor and analysis and simulation work with basic V/Hz control and 

implementation using SPARTAN6A is provided.. Analysis and simulation and Implementation using SPARTAN6A of Indirect vector 

control of I.M for variable speed with constant torque, and variable torque with constant speed. External resistances have to be added 

to examine the effect of and variations and also examined practically. Initially adaptation methods were proposed using 

PI/Fuzzy/ANN controllers and performance of the drive is improved. Along with adaptation method, adaptation methods using 

PI/Fuzzy/ANN controllers are integrated so that, performance of the machine is further enhanced. 
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(57) Abstract : 

Big data and distributed clusters poses challenges in dealing with storage systems, especially optimal way of managing the storage 

space as well as the reduction of size. To optimize storage further in big data streams, multiple level compression frameworks are 

necessary. The proposed idea focused on bringing resource optimization at multi levels. Compared to the existing algorithms and 

methods, MLSO-DRC framework supports in increasing the performance of CPU, Memory and Disk IO by 20%. The proposed 

framework provides additional benefits in terms of storage cost i.e. number of disks need to be procured. The proposed framework is 

both conceptual and technical and will be easy to integrate with the existing setup in the Hadoop clusters. Since the framework can be 

built as a component based and flexible and tested using the latest erasure code and recent Hadoop Version 3.x, so the proposed 

framework MLSO-DRAC can be integrated without any issues 
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(57) Abstract : 

The present invention relates to the synthesis of lithium nanoparticles from Tagetes erecta flower using ethanol solvent having 

photocatalytic activity. Further the synthesized lithium oxide nanoparticle is confirmed by a plurality of techniques characterised as 

Ultraviolet - Visible spectroscopy; Fourier transforms infrared (FTIR) spectroscopy for analysis comprehend surface chemistry; X-ray 

diffraction (XRD) to identify phase and crystal structure of nanoparticles; Energy dispersive spectroscopy (EDS) determine elemental 

composition of nanoparticles and purity; Scanning electron microscopy (SEM) analysis to depict surface and morphology. The general 

analysis indicating conformation of lithium nanoparticles with an average size of 23±2 nanometer. 
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(57) Abstract : 

ABSTRACT OF INVENTION The main objective of this invention is to design and build a hybrid-powered Unmanned Aerial 

Vehicle (UAV), by leveraging advanced 3D-printing technologies. Our invention achieves higher performance efficiency and at lower 

manufacturing time and cost. Our invention employs a modular design approach for sub-assemblies, so that they can be rapidly 

removed and replaced as and when required onsite. This obviates the need for extensive repairs or maintenance and spares storage. 

Our inventions design and construction of components provides for self-aligning and self-assembling slots, snap-fit joints and notches, 

which allows for consistent high-fit and rapid assembly, with low skill and tool requirements. Our UAVs have fossil-fuel powered 

engine as well as solar panels, which gives the UAV additional endurance and batteries can be use as the secondary backup system. 

Design of components and structures is light-weight and self-assembling. Energy Sink built into the module absorbs energy from 

impact and crumbles, preventing energy from transmission further into the structure and hence restricting structural damage. Our 

invention is capable of autonomous vertical takeoff and landing, with high-endurance and carrying sophisticated payload. Since the 

UAV is almost entirely 3D-printed without using any tools, jigs or fixtures, the design-to-manufacture time and cost are greatly 

reduced compared to conventional method. Also, our invention uses aerospace-grade material in 3D-printing, so the mechanical 

properties, weight to strength ratio and heat deflection are comparatively higher. 
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(57) Abstract : 

The present invention relates to a method of measurement of tablet dimension using image processing techniques. More particularly, 

the present invention relates to a system and method for measuring the dimension of the tablets with high accuracy using three-

dimensional (3D) camera. The tablet dimension measurement system [50] comprises an image acquisition unit [1], a pre-processing 

unit [2], a computer system [2a] in communication with the image acquisition system, a display device [3] configured to display one 

or more defects in the image data corresponding to the test image of the tablets [4], and an automated conveyor system [5]. 

Advantageously the present invention relates to a method for identifying minute defects of tablets. Figure 1: 
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(57) Abstract : 

The present disclosure relates to the field of tool holders for manufacturing machines. The present disclosure envisages a tool holder 

(100) for a subtractive manufacturing machine. The tool holder (100) comprises a first clamping unit (102), a rod (104) and a second 

clamping unit (106).The rod (104) extends from the first clamping unit (102) and is configured to be received in a spindle of the 

subtractive manufacturing machine. The second clamping unit (106) is fastenable to the first clamping unit (102). The first clamping 

unit (102) and the second clamping unit (106) are configured to securely hold an additive manufacturing tool (108) therebetween to 

facilitate an additive manufacturing process using the subtractive manufacturing machine, thereby hybridizing the subtractive 

manufacturing machine. As a result, the need of workspace and time required for setting a machine for a different additive 

manufacturing is reduced. 
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(57) Abstract : 

A method for identification, and extraction of an active compound, from a plant source and use thereof.  , In the present invention an 

active compound characterised as Bis (2-ethylhexyl) phthalate is extracted from the plant source, more specifically from the young 

leaves of Abutilon hirtum plant using an ethanol solvent. The active compound having antimicrobial and anti-cancerous activity is 

confirmed using antibacterial test and anticancer activity screening against SCC A-431 cell lines. Further the specific active compound 

Bis (2-ethylhexyl) phthalate is identified using a plurality of techniques such as High Performance Layer Chromatography (HPLC) for 

indicating the polyphenol profiles. Column chromatography and Thin layer column chromatography for the separation of active 

constituents; Fourier transforms infrared (FTIR) spectroscopy for identifying the functional groups; Gas chromatography mass 

spectroscopy for analysis and identification of non-volatile bioactive compound. Thereby, indicating a structure of the active 

compound having the properties of Bis (2-ethylhexyl) phthalate such as molecular formula C24H3804, molecular weight equal to 

390.564 grams/mole. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a method for authentication using multimodal biometric 

comprising of: identification of a personÊs an iris input; and a fingerprint input through an input template and the inputs of iris and 

fingerprints are matched with a algorithms, and the inputs subjected to algorithms are enhanced and the enhanced features are 

subjected to feature extraction to obtain extracted features which are matched with the templates stored in databases to obtain an iris 

score and a fingerprint score based on the number of matched features and the iris score and fingerprint score are subjected 

normalization; and fuzzification, and further subjected to fusion module to give a decision; and the fuzzy module further undergoes 

defuzzification to give a decision. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a method for providing CAD model comprising of: obtaining 

an image from a patient, where an Infra-red thermography acts as an input for the CAD model; directing the CAD towards a database 

monitoring system, for a quantitative analysis which is performed to give an accurate information; passing an information obtained by 

performing of quantitative analysis to a processor from at least one of: an OMAP; and an ARM, and a real time implementation takes 

place for detection and understanding; and generation of a report post simulation and evaluation of the results obtained with the aid of 

medical experts. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a method of edge preservation in images comprising of: 

viewing an image pixel in a visible color space, and the image pixel is subjected conversion provision from color to gray and gray to 

color to return subsequently; and an application of conventional edge detection techniques where the results obtained are compared 

with the edge preservation method; confirmation of edge detection to saturate where the saturated pixels undergo desaturation step of 

the coordinate system and choosing appropriate value n; and adapting an edge preservation approach by direct search to return the 

preserved image. 
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(57) Abstract : 

Navigation of Unmanned Arial Vehicles (UAV) without loss of vehicle body with low risk in obstacle free environments is growing 

concept in vehicle control systems.. GPS way point navigation and controlling is complex whenever the signal is loss or respond as 

fault. So UAV is a challenging task because UAV utilized other supported sensors to control vehicle, which is uncertainty in location 

and motioning systems, mainly in UAV has low cost platform environments. Investigation of location and position based on point way 

position controller is demand task for Unattended Aerial Systems (UAS). Implementation of 2D GPS based location control system 

for Arial vehicles to minimize errors in external environments. A Novel GPS based Control (NGPSC) system is proposed to enable 

fixed speed flight with reliable results while change way points with different angles for controlling  location. Also it implement on 

flight (drone) describes and defines accurate results than traditional approaches. . 
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(57) Abstract : 

The present invention discloses an intelligent door lock system using a Low Power Wide Area Network. Said intelligent door lock 

system comprises of a door lock with actuator, a control system, plurality of transceivers (2a and 2b), and said transceivers (2a and 2b) 

and the door lock system are wirelessly connected through the LoRa (3) communication system. FIG -2 
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(57) Abstract : 

This invention is related to the field of Textiles and more particularly to the production of non-dyed garments. This invention proposes 

a non-dyed, 100% pure cotton hazardous free, nature coloured inner garments for a healthy living. This product does not have any 

dyes and all the chemical particles that were added in the process of fabrication of fiber are removed. This is achieved by means of 

heating the fiber and adding citric juice extract to remove the chemical particles. 
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(57) Abstract : 

The present invention mainly relates to air conditioning methods and systems and more particularly to a system and method for 

optimizing the performance of air conditioners by facilitating natural ventilation. In one embodiment, the system is comprising: at 

least two closable openings (ventilator and window), wherein the closable openings are opened when AC unit is in OFF• positio n and 

are closed when AC unit is in ON• position via a closing / opening element, a sensor unit positioned to sense the states 

(opened/closed) of the openings (ventilator and window), a fluid trap T positioned with counterweights to maintain stability with 

position PT1 and orientation O1, wherein the fluid trap T is in operative engagement via mechanical transmission (moment arm) with 

a mass M and with the closing/opening elements of the closable openings 1 and 2 , the mass M positioned at initial higher position 

PM1 and respectively coupled to the closing/opening elements of the closable openings 1 and 2, a reservoir unit R positioned to 

collect the condensate liquid from the AC unit and the same is supplied at a constant rate into the fluid trap T through a drain conduit, 

when the AC unit is working. 
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(57) Abstract : 

This design is focused on providing a different approach in the usage of compass with conventional tools. The concept of draughtsman 

vernier compass with scale. It consists of pin pointed end, graduated scale, and a slider. The scale is designed in such a way that the 

slider can slide over it. Slider can be located at various locations. The screws are used to fix the. ends at its positions over the 

graduated scale. Elongated part of scale is inserted in fixed end to avoid deflection (due to stresses given by user), to withstand the 

weight of the slider provided through it. Required dimension can be fixed with the help of graduated readings. The circular protractor 

provided at top of the pin pointed end which is useful in constructing diagram at a. specific angle. This design of Draughtsman vernier 

compass helps in minimising the efforts in constructing diagrams 
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(57) Abstract : 

Ultra High definition (UHD) video communication is becoming essential in the todays world for different applications. Analysing the 

video communication system few improvements are required in the existing system while upgrading to higher resolutions. Because, if 

the resolution is high, the data size of the video gets increases which tends to affect the video associated parameters such as 

bandwidth, computational complexity, storage space, processing speed, data rate, frame rate, PSNR, Energy consumption etc. So it is 

essential to compress the UHD video in lower bit rate such that it can be reconstructed effectively and bound to signal parameters. 

Emerging Codec, HEVC which has 50% more compression efficiency than the predecessor was a right choice. But computational 

complexity is found to be high, which avoids the up-gradation in various existing applications. So a modified framework of HEVC 

with reduced complexity is required to fulfil. To attain that HEVC with hybrid DTT-DWT transform was designed. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a system for constructing earthquake reinforcements which 

includes a compressed stabilized earth blocks (CSEB) masonry configured to construct walls of a building model and a horizontal 

joint reinforcement configured to connect a plurality of horizontal ties. The system further includes a vertical joint reinforcement 

configured to connect a plurality of vertical ties, and the plurality of horizontal ties where the plurality of vertical ties are further 

configured to connect to the CSEB masonry for construction of the required building model for earthquake resistance. 
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(57) Abstract : 

ABSTRACT The proposed invention of extracting foetal ECG from contaminated abdomen ECG is an integration of multi-rate signal 

processing, ANFIS algorithm, moving average filtering and wavelet de-noising techniques. The invention is implemented in two 

phases, in the initial phase, the multi-rate processing technique is used where most of the maternal components are identified and 

removed. In the second phase, the remaining maternal components are identified through ANFIS algorithm with hybrid learning 

techniques and then removed. The extracted signal is further post processed to remove baseline wander noise and other noise 

components to obtain clean foetal ECG. 
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(57) Abstract : 

The dental floss holder is foldable that means it can be carried easily it incorporates dental pick for bulky food substances which 

cannot be removed with threaded floss ,the tension of the dental floss can be adjusted by engaging the stopper with the teeth on the 

arm of dental floss 

No. of Pages : 10 No. of Claims : 1 



The Patent Office Journal No. 40/2018 Dated  05/10/2018                                    37642 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201841035986 A 

(19) INDIA  

(22) Date of filing of Application :25/09/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : RICE DRAINING SAFETY LID 
 

  

(51) International classification  

:A47J27/00; 

A47J36/00; 

A47J36/02;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JOSEPH PEECHANAT (P. D. OUSEPH) 
      Address of Applicant :GANDHI NAGAR, 

KOTHAMANGALAM P.O, KERALA, PIN - 686 691. Kerala 

India 

(72)Name of Inventor : 

   1)JOSEPH PEECHANAT (P. D. OUSEPH) 
 

(57) Abstract : 

Rice draining safety lid is an apparatus for preventing unncecessary burning accidents when the rice cooking pot tilt for draining the 

hot water. In fig.2 can see the safety lid and its safety hooks. In fig. 3 can see four hooks marked as A, A1 andB .Bl.AandAl are fixed 

on the top and either sides of the lid. B and Bl are movable clip,. These four hooks are the embodiment of the innovation. Even though 

there are other solutions and methods for solving the abvoe said problem (burning accident). But nobody can show the four hooks 

method. The total difference from other equipments (for avoiding burning accident) are these four hooks. The embodment of this 

patent application are these four hooks and its applications. 
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(57) Abstract : 

Present invention relates to a device for detecting synthetic food products. More particularly, the invention relates to a device for 

detecting synthetic rice and egg. Moreover, the device is designed to automatically connect to a smart electronic device for cooking 

rice and egg. The device comprises of a pressure applying chamber for detecting of synthetic grains and furthermore, an imaging plate 

to recognize the synthetic eggs kind of food ingredients. 
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(57) Abstract : 

Present invention relates to a system and an appliance, specifically referring to a small area air-conditioned enclosure. The utility 

model provides an air conditioner unit (312) incorporated in an independent structure i.e. a frame (102) which is made by using 

connecting rods. Frame (102) with an air cooling system (312) can be installed in conjunction to a bed to provide good feeling effect 

to the people to spend time and even sleep well in chilly weather conditions. On the upper part of the frame (102) a plurality of rods 

with hooks (104) are provided at all the four edges to place a curtain or a mosquito net (208) to form a cover for enclosing a small 

space. A plurality of hooks (104) are provided on four edges of the upper frame in such a way that it can hold a stretchable tightly-

coiled spring (106) that can help in hanging the curtains or mosquito net (208). FIG. 1, FIG. 2 & FIG. 3  
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(57) Abstract : 

The Disclosed Invention Provides portable and attachable Air cooler for full face two wheeler helmets.An adjestable elastic stap is 

used to attach the cooler on any type of the helmet, This device is having automatic charger circuit it recharge the device when power 

is supplied and automatically disconnects when the battery is full due to its high capacity battery it can run up to 48Hrs in single 

charge. Acrylonitrile Butadiene Styrene is used as a skeleton of this device and Flexible Polyvinyl Chloride is used as a outer body 

material, hybrid Air filter is used to filter air which can filter and cool the air at same time, outer part of the filter is made up of 

synthetic foam and inner material is made up of charcoal and natural fibers, outlet nozzle is designed to transmit gentle flow of air 

inside Helmet, so the rider can wear helmet without any discomfort and stress free ride on foggy days the cool air from the device 

removes the fogs on the voicer, the aerodynamic outer design reduce the drag force and it prevent the shaking of riders head, within 30 

seconds it drops 6 °c to 10 °c of temperature inside the helmet, 
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(57) Abstract : 

The present invention relates to the development of double exposure V-shaped collector. Particularly, the present innovation relates to 

the design of reflector, parallel tubes and steel plate coating on the tube. The V shape assembly is optimized to have the better 

reflection on the tubes. The tubes are placed at the distance to receive the reflected radiation. The total set up is placed in wooden 

insulation and double glazing is provided to reduce the convective heat loss. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards A patch antenna system for an implantable medical device, 

comprising: at least one flexible F-shaped patch antenna being formed with resonant frequency and radiation pattern, the at least one 

flexible F-shaped patch antenna being coupled to a substrate layer primarily composed of biological tissue having a predetermined 

electrical property to enable the at least one flexible F-shaped patch antenna to emit radio energy through biological tissue covered by 

the substrate layer, the at least one F-shaped antenna comprising, at least four rectangular slits 102a-102d loaded for miniaturization, 

at least one rectangular slit having the predefined length dimension and the predefined width dimension and at least two stubs 104a-

104b configured to tune the desired operating frequency and to obtain the resonant frequency for different environments, the at least 

two stubs 104a-104b having predefined length dimension and the predefined width dimension. FIG. 1 
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(57) Abstract : 

The present disclosure provides a composition for improving male characteristics in a male character deficient fish. The composition 

comprises an estrogen antagonist, a testosterone agonist, a corticosteroid, and an injectable carrier. The composition can be used in the 

ornamental fish trade industry. 
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(57) Abstract : 

Glycerol is widely used in food, pharma industries & personal care applications. It is a major byproduct during biodiesel production. 

More than 15% of the crude glycerin is produced in every biodiesel industries. This product produced from biodiesel industries is 

purified and this process of purification of crude glycerin to 90% pure glycerin.  
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(57) Abstract : 

Soap is prepared with the crude glycerin which is the byproduct of biodiesel from honge oil, that crude glycerin directly boiled till the 

complete evaporation of methanol, later NaOH solution is added. Once it reaches to 50°C temperature continue stirring till it become 

thick solution than poured to the mold and after 40 hour of settling soap will be ready to use for animals to make free from ticks. 
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(57) Abstract : 

ABSTRACT CRUDE BIODIESEL PRODUCTION USING PROTIC IONIC LIQUIDS The present disclosure relates to a process for 

production of crude biodiesel from microalgae using protic ionic liquids. The process of the present disclosure is simple, economic, 

requires moderate temperature condition and provide comparatively higher yield of crude biodiesel independent of the type of 

microalgae used.  
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(57) Abstract : 

Groundnut oil and coconut oil is generally extracted efficiently by using big machines. Groundnut And Coconut Oil Extractor 

Machine consists of L-Angle, 304Stainless Steel Pipe (60mm length), Aluminium Pipe (60mm length),Screw rod, Handle, Input 

hopper, Lock nut, Burner. The intake groundnut and coconut feed through the hopper, then the input is crushed with the help of 

screwrod and pipe. While crushing, the oil is produced and comes out of pipe through vent. The 304Stainless Steel pipe is used for the 

purpose of Edible application, and the Aluminium pipe is used for the purpose of proper usage of heat, and this aluminium pipe will 

easily absorbs and easily ejects the heat. The waste is comes through the Locknut. Groundnut And Coconut Oil Extractor Machine 

characteristics of a simple structure, easy operation, low power consumption, low noise in the oil production process. 
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(19) INDIA  

(22) Date of filing of Application :01/09/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : SELECTIVE MANIPULATION AND POSITIONING OF COLLOIDAL PARTICLES BY MAGNETIC-

PLASMONIC HYBRID DEVICE WITH SPATIAL CONTROL 
 

  

(51) International classification  
:F15C 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 
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:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)GHOSH, Souvik 

   2)GHOSH, Ambarish 
 

(57) Abstract : 

AS ATTACHED 
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Publication After 18 Months: 

 
The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any 

Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the grant of 

the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The 

Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011058 A 

(19) INDIA  

(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : BRAKING SYSTEM 
 

  

(51) International classification  :F01K27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Hero MotoCorp Limited  
      Address of Applicant :34 Community Center, Basant Lok, 

Vasant Vihar New Delhi Delhi India 110057 Delhi India 

(72)Name of Inventor : 

   1)Rajvirendra Singh Balwada 

   2)Hanit Bansal 
 

(57) Abstract : 

A braking system (200) includes first wheel braking device (23), second wheel braking device (22), brake actuation means (11), 

actuator (51), first connecting means (21), second connecting means (20) and slider mechanism (300). First wheel braking device (23) 

is used to decelerate first wheel (8) and second wheel braking device (22) is used to decelerate second wheel (4). Brake actuation 

means (11) operates first wheel braking device (23) and second wheel braking device (22). First connecting means (21) comprises first 

part (21A) whose one end is attached to brake actuation means (11) and another end is attached to actuator (51), and second part (21B) 

whose one end is attached to actuator (51) and another end is attached to brake arm (23A). Slider mechanism (300) is disposed on first 

wheel braking device (23) for controlling movement of actuator (51) and first wheel braking device (23). Ref.: Figure 3 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011118 A 

(19) INDIA  

(22) Date of filing of Application :29/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : SMART CYLINDER LOCK DEVICE 
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 
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(71)Name of Applicant :  

   1)MINDA CORPORATION LIMITED  
      Address of Applicant :D 6-11, Sector 59, Noida 201301, Uttar 

Pradesh, India Uttar Pradesh India 

(72)Name of Inventor : 

   1)Deepak Goswami 

   2)Vikram Puri  

   3)Harjit Singh  
 

(57) Abstract : 

PROBLEM TO BE SOLVED: To provide an integrated two-wheeler hands free ignition switch cum steering lock consisting of the 

mechanical locking system as well as the electronic control circuit within the same unit. SOLUTION: The present disclosure relates to 

a smart cylinder lock device (100) for a vehicle used for providing a hands-free ignition switch and steering lock comprising a body 

(2) having a first end (2a) adapted to receive an inner knob (11) and a second end (2b) having a cavity (2c) to secure a rotor cam (12). 

The rotor cam (12) having a proximal end (12a) linked with the inner knob (11) and a distal end (12b) engaged with the electrical 

module (18). An outer knob (1) is coupled to the inner knob (11) through a spring (lib) loaded balls (11a) placed in the inner knob 

(11). The electronic control unit (8) located inside the housing of the ignition switch to form an integrated ignition switch and steering 

lock. [FIG. 1] 
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(54) Title of the invention : LOCK-UNLOCK SHAPE MEMORY ALLOY (SMA) ACTUATOR DEVICE FOR LATCH 

ASSEMBLY 
 

  

(51) International classification  :F01M9/10  
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   1)BHARGAW HARI NARAYAN  
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   3)DAS SATYABRATA  

   4)HASHMI SYED AZHAR RASHEED  
 

(57) Abstract : 

The lock-unlock Shape Memory Alloy actuation device for latch assembly is simple. The actuation device uses pair (or multiple of 

pair) of actuator wire elements which is made of shape memory alloy (SMA) material. The movement of transmitting lever is 

operatively coupled to lock mechanisms latch assembly for locking-unlocking position of latch assembly. The lock mechanism latch 

assembly is also free to manually operate through external/internal leaver by the user, without activation to the actuation device. Thus 

in turn, this invention allows for limited space keeping in a vehicle door. The rugged design with less of mechanical components 

makes actuation device, according to the invention, both reliable and robust and also easy to manufacture and install in a vehicle or 

similar kinds. This actuator device can be used for locking and unlocking of the lock mechanism latch assembly for example vehicle 

door latch, car central security latch, home door latch or similar kinds. 
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(19) INDIA  

(22) Date of filing of Application :29/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : PROCESS FOR MAKING NON-TOXIC, HOMOGENEOUS RADIATION SHIELDING GLASS 

UTILIZING BRINE SLUDGE AND FLY ASH. 
 

  

(51) International classification  
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3/04  
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(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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MARG NEW DELHI-110001 INDIA Delhi India 

(72)Name of Inventor : 

   1)AMRITPHALE SUDIR SITARAM  

   2)VERMA SARIKA  

   3)DAS SATYABRATA  
 

(57) Abstract : 

Conventionally, the shielding glasses developed, are made up of toxic Lead and. the process utilizes pure costly chemicals. The 

present invention envisages upon the process for making Non-toxic, homogeneous radiation shielding glass utilizing brine sludge and 

fly ash. This energy efficient process enables making glassy matrix capable of simultaneously shielding X ray, gamma ray and neutron 

radiation. The composition of the developed glass is in the ratio xBS : (70-x)B2O3 : 30 FA, where x= 35,40,45,50 wt.%, BS is brine 

sludge and FA is Fly ash. The developed shielding glass has thickness in the range of 1.60 to 1.70 cm , density in the range of 3.10-

3.50g/cm , and mass attenuating coefficient in the range 0.079 to 0.87cm /g. 
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(54) Title of the invention : FOUR AXIS CONTROLLER FOR MULTI-PROCESS MICRO-FABRICATION MACHINE 
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  
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(72)Name of Inventor : 
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   5)ANIRUDDHA PAL  

   6)SUCHARITA SAHA  

   7)NISHA BURMAN  

   8)AMAN ARORA  

   9)ANIRUDH KUMAR  
 

(57) Abstract : 

The invention is related to development of a controller-driver card for multiprocess micro-fabrication machine which can conduct 

micro machining operations such as micro milling, micro turning, micro drjlling and micro patterning. The controller card houses five 

simple ATMEL328 microcontrollers wherein one of the controller acts as a master and the rest four acts as slave. Data based 

commands are sent to the master controller from a PC using RS232 mode .of communication. The master controller sends the received 

signals to the slave micro controllers using SPI communication protocol. Three slave microcontrollers are used to control three stepper 

motors driving the linear translation stages in X, Y and Z axes respectively. The fourth slave is used to control the rotating spindle. 

The signals from the slave microcontrollers are fed to L298 motor drivers which finally provide driving signals to the motors.The 

tested resolution of motion for the controller card is 10 microns when it is used to drive stages with mechanical resolution of 

10rpicronsor higher. 
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(54) Title of the invention : METHODS AND SYSTEMS FOR TESTING ALERT SENDING APPLICATION 
 

  

(51) International classification  :H04L12/58  
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(71)Name of Applicant :  
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   1)Sumeet Kumar Chandrakant Bhardwaj 

   2)Amitabh Khare  
 

(57) Abstract : 

A method and a system for testing alert sending application are provided. The method includes acquiring a user request to test a 

provided network configuration of the alert sending application to achieve a desired performance thereof. The method further includes 

receiving performance data of an available network configuration equivalent to the provided network configuration. The method 

further includes simulating execution of the alert sending application for the provided network configuration based on the received 

performance data to estimate an expected performance thereof. The method further includes comparing the expected performance and 

the desired performance, of the alert sending application. The method further includes determining results, based on the comparison, 

indicative of capability of the provided network configuration of the alert sending application to implement the user request. FIG. 2 
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   3)N. SRIKANTH  
 

(57) Abstract : 

A probe for diagnosing a fracture or a crack in an orthotropic composite structural component, comprising an energy determining 

module to determine critical crack energy and strain energy release rate, said module derives the crack energy and strain energy 

release rate using an integral transform technique; a critical stress determining module to determine the intensity factors by measuring 

the stress concentration near the vicinity of the crack tip; a displacement locating module to create at least one reference locus and 

track its directional displacement; and a processor based output VDU module to analyze and display the possible movement of the 

fracture or crack; wherein: the possible movement of the fractured or cracked structural component is determined by determining the 

prominence among the critical crack energy, the strain energy release rate, the critical stress intensity factors and the directional 

displacement of the reference locus; and the probe is used for calculating multi-directional development of the fracture or crack in an 

orthotropic composite structural component. 
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   1)PALAKKA Valappil  

   2)JHA Brijesh  
 

(57) Abstract : 

This hatchback articulation system comprises a tailgate or a midgate (4), allowing said tailgate or a midgate (4) to be moved between a 

closed position which obstructs the vehicle rear cargo area (3), and a vehicle roof position into which said tailgate or said midgate (4) 

is supported over the roof of the vehicle. While tailgate or midgate (4) is in the roof position, said tailgate or midgate (4) is adapted to 

carry bulky items (11). Reference: Figure 2B 
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   4)Sahil Sawhney 
 

(57) Abstract : 

An educational institution or any business organization issues many certificates, official letters to its students, employees etc. in 

physical/digital form. However, these documents can be easily forged and manipulated. The proposed system issues e-certificates and 

e-documents to employees, generating a unique DOI for each certificate/document and imprinting it on the document which can then 

be verified by any external third-party. Role-Based Access Control policies ensure that only authorized functionaries within an 

organization can issue relevant official documents. Further, audit trail maintained by the proposed invention ensures that all 

transactions in the system are recorded in encrypted form to prevent misuse within the organization. Thus, manipulation or forgery of 

such documents is prevented and management of official documents is simplified 
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   2)Dr. Gupta Rajiv  

   3)Sigh Arun Nihal 
 

(57) Abstract : 

The present disclosure relates to the field of water purification. The present disclosure in one aspect, relates to a formulation for water 

purification. The formulation for water purification comprises a starch source; at least one ceramic powder; and clay. Also disclosed is 

a process for preparing a formulation for water purification. The process for preparing the formulation for water purification involves 

mixing predetermined amounts of starch source, at least one ceramic powder and clay to obtain a formulation followed by drying the 

formulation for a predetermined time period to obtain the formulation for water purification. In another aspect of the present 

disclosure, disclosed is a process for purifying water. The process involves contacting a predetermined volume of the water to be 

purified with the formulation in predetermined amounts for a predetermined time. 
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   5)KRITIKA PANDYA  
 

(57) Abstract : 

The present invention provides electronic over-current circuit breaker for protection against over-current faults comprising a sensing 

switch for adjusting the current rating, a controller to sense the value of current pre-set by user and trip the breaker according to 

inverse time characteristics, a pre-trip indicator, a visual indicator to indicate circuit parameters and a toggle switch to switch on/off 

the breaker. It is associated with the following advantageous features: - Modular and din-rail mountable - Compact - Quick and 

accurate operation - Reliable - Flexible and cost effective - Provision of pre-trip indicator for fault warning. - Indication of circuit 

parameters 
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   1)MUNDHRA PARIKSHIT  

   2)MOHAN JITENDRA  
 

(57) Abstract : 

The present invention discloses a synergistic composition comprising a mixture of component (A) and component (B), wherein 

component (A) is Gibberellic acid and component (B) is Azoxystrobin and Propineb. The compositions of the present invention are 

non-phytotoxic and stable. 
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(54) Title of the invention : SYNERGISTIC FUNGICIDAL COMBINATION OF BOSCALID AND AZOXYSTROBIN AND A 
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(71)Name of Applicant :  
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District Centre, Jasola, New Delhi -110 025, India Delhi India 

(72)Name of Inventor : 

   1)MUNDHRA PARIKSHIT  

   2)MOHAN JITENDRA  
 

(57) Abstract : 

The present invention discloses a synergistic fungicidal composition comprising Boscalid, Azoxystrobin, and additives, and a process 

for preparing the same. The fungicidal compositions of the present invention are stable, non-phytotoxic and have improved efficacy 

against the wide range of diseases along with reduced environmental load. 
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(54) Title of the invention : DRY FLOWABLE HERBICIDAL COMPOSITION AND PROCESS FOR PREPARING THE SAME 
 

  

(51) International classification  :A01N25/32  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WILLOWOOD CHEMICALS PRIVATE LIMITED  
      Address of Applicant :409, Fourth Floor, Salcon Aurum, 

District Centre, Jasola, New Delhi -110 025, India Delhi India 

(72)Name of Inventor : 

   1)MUNDHRA PARIKSHIT  

   2)MOHAN JITENDRA  
 

(57) Abstract : 

The present invention discloses a dry flowable herbicidal composition, comprising clodinafop propargyl, cloquintocet mexyl and at 

least one excipient selected from the group consisting of wetting agent, dispersing agent, disintegration agent, binding agent, and 

filler. The present invention further discloses a process for preparing said dry flowable herbicidal composition. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011308 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : A HEADLIGHT BEAM ADJUSTER ASSEMBLY FOR A VEHICLE 
 

  

(51) International classification  :B24B53/075  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)MINDA INDUSTRIES LTD  
      Address of Applicant :Village Nawada Fatehpur, P.O. 

Sikanderpur Badda, Gurgaon District, Haryana  122004, India. 

Haryana India 

(72)Name of Inventor : 

   1)Virendra Keshav Khairnar  

   2)Anil Anandrao Thoke 
 

(57) Abstract : 

The present disclosure provides a headlight beam adjuster assembly for a vehicle. The assembly comprises a housing connectable to a 

frame of a headlight, an output shaft disposed in the housing to selectively contact body of the headlight to adjust beam of the 

headlight. The assembly comprises an adjusting element in the housing and is coupled to the output shaft. The adjusting element 

comprises a first provision defined in a first portion and plurality of second provisions defined along a portion of periphery of a second 

portion of the adjusting element. The assembly also comprises one or more ports defined in the housing. The one or more ports 

cooperates with the plurality of second provisions. The adjusting element is operable through at least one of the first provision and the 

plurality of second provisions to actuate the output shaft, thus facilitating adjustment of the headlight beam through multiple 

directions. FIG. 3 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011407 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : POWER CABLE ASSEMBLY TECHNICAL FIELD 
 

  

(51) International classification  
:H01B 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)STERLITE POWER TRANSMISSION LIMITED  
      Address of Applicant :F-1 Mira Corporate Suits, 1&2 Floor, 

Mathura Road, Ishwar Nagar, New Delhi-110065, India Delhi 

India 

   2)TATA POWER DELHI DISTRIBUTION LIMITED  
(72)Name of Inventor : 

   1)H C SHARMA  

   2)D R DHARMADHIKARI  

   3)KAPIL KUMAR  

   4)SAIKRISHN BENDAPUDI  

   5)PRANAV VASANI  

   6)ANUPAM AGGRWAL  

   7)BRIJESH MEHETRE  

   8)RAJENDRA MISHRA  

   9)ANAND KUMAR  
 

(57) Abstract : 

The present disclosure relates to a power cable assembly. The power cable assembly includes a core assembly. The core assembly 

includes one or three electrical conductor units. The one or three electrical conductor units lie substantially along a longitudinal axis of 

the power cable assembly. In addition, the power cable assembly includes a sheathing assembly. The sheathing assembly surrounds 

the core assembly. Moreover, the power cable assembly includes a conduit. The conduit surrounds the sheathing assembly. The one or 

three electrical conductor units include an electrical conductor. The electrical conductor is made of at least one of aluminium and 

copper. The electrical conductor has a diameter in a range of about 16.2 millimeters - 37.5 millimeters. The conduit is made of 

polyethylene. The conduit has a diameter in a range of about 95.4 millimeters  95.6 millimeters. TO BE PUBLISHED WITH FIGURE 

-1A 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011420 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : FOR SECURE DIGITAL PAYMENTS, AADHAAR BASED AND OTHER BIOMETRIC 

VERIFICATION BY SEPARATE INDE PENDENT SYSTEM 
 

  

(51) International classification  :G06F9/4893  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)AASHUTOS KUMAR  
      Address of Applicant :C/O YASHODA A-218, 

SUDARSHAN PARK, MOTI NAGAR, NEW DELHI, DELHI-

110015 INDIA Delhi India 

(72)Name of Inventor : 

   1)AASHUTOS KUMAR  
 

(57) Abstract : 

A separate independent system for Aadhaar based biometric authentication of the invention provides a mechanism for secure digital 

payments so that frauds while making payments through credit/debit cards, mobile wallets and online transactions can be avoided. It 

provides an additional layer of authentication besides the regular authentication mechanism adopted by banks, card issuers or mobile 

wallet providers. The said independent system of the invention can further authenticate the user against the data  voice sample and 

other biometric data like hand geometry, signature, DNA, retina patterns, earlobe geometry, facial patterns etc. collected and stored in 

its own database separate from Aadhaar database. 
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(54) Title of the invention : A PROCESS FOR PURIFICATION COLLAGEN USING ALCOHOLIC SOLVENTS 
 

  

(51) International classification  :C07C27/06  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
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(72)Name of Inventor : 

   1)DINESHKUMAR MASILAMANI  

   2)GANESH SHANMUGAM  

   3)BALARAMAN MADHAN  

   4)PALANIVEL SARAVANAN  
 

(57) Abstract : 

Disclosed herein is a process for purification of collagen by alcoholic solvent precipitation method. The yield of collagen extracted by 

this process is above 95%. The process finds potential application in the leather, cosmetic, biomedical materials, food and 

pharmaceutical industries for getting purer form of collagen. In pharmaceutical applications, pure collagen can be used for production 

of wound dressings, vitreous implants and as carriers for drug delivery. 
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(54) Title of the invention : STEERING GEARBOX WITH IMPROVED STEERING RETURN-ABILITY  
 

  

(51) International classification  :F01K15/00  
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(71)Name of Applicant :  

   1)MARUTI SUZUKI INDIA LIMITED  
      Address of Applicant :1 Nelson Mandela Road Vasant Kunj, 

New Delhi - 110070 India. Delhi India 

(72)Name of Inventor : 

   1)KOCHHAR, RAMAN  

   2)SHARMA, ANURAG  

   3)JAIN, PIYUSH  
 

(57) Abstract : 

The subject matter disclosed herein relates to a Manual Steering Gearbox having inner ball joint assembly (200) for providing 

mechanical assist mechanism for steering return-ability improvement. In the present subject matter, a spring embedded steering boot 

(205) is provided to store elastic potential energy during compression and elongation of the spring embedded steering boot (205) for 

improving the steering return-ability. During return of steering to center, the present mechanism generates force on both side, i.e., RH 

and LH to improve steering return-ability. To be published with Fig. 2 
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(19) INDIA  

(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : GAS CYLINDER FRAME STRUCTURE FOR VEHICLE 
 

  

(51) International classification  :F01K27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)MARUTI SUZUKI INDIA LIMITED  
      Address of Applicant :1 Nelson Mandela Road Vasant Kunj, 

New Delhi - 110070 India. Delhi India 

(72)Name of Inventor : 

   1)PARVEEN K SHARMA  

   2)AMIT SINGH  

   3)VIKAS YADAV  
 

(57) Abstract : 

The subject matter disclosed herein relates to structure of Gas cylinder frame which is made of Steel tubes/pipe and Steel Sheets 

welded by welding to reduce tooling cost, weight. Further, the gas cylinder frame is mounted on the vehicle chassis with a C-shaped 

mounting bracket. The steel pipes are connected with each other through a horizontal metal plate to form a rectangular gas cylinder 

frame structure which is light in weight. Further, the steel pipes are interconnected with each other through plurality reinforcements 

which reduce the weight and increases the stress performance of the gas cylinder frame. To be published with Fig. 2 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010929 A 

(19) INDIA  

(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : COMBINATION OF STRUCTURES IN GARNISH AND GARNISH SUPPORT AND THEIR 

MOUNTINGS 
 

  

(51) International classification  :F01K27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(72)Name of Inventor : 

   1)DEBNATH, LAKSHABIR  

   2)KUMAR, RAVI  

   3)KATTI, RAGHAVENDRA  

   4)HALDAR, SANJAY  

   5)JAITLEY, ALOK  
 

(57) Abstract : 

The subject matter disclosed herein relates to a combination of structures in garnish (5.7) and garnish support (5.6) and their 

mountings including a door panel (5.4) to which the garnish support (5.6) is fixed; a plurality of wedge shapes (6.4) and a plurality of 

snap structures (4.2) integrated with the garnish (5.7); and a plurality of rib structures (6.2) and a plurality of slots (8.3/8.5) integrated 

with the garnish support (5.6), wherein, the garnish (5.7) is disposed on the garnish support (5.6) such that the plurality of wedge 

shapes (6.4) overlaps the plurality of rib structures (6.2), and the plurality of snap structures (4.2) engages with the plurality of slots 

(8.3/8.5). To be published with Fig. 4 
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(54) Title of the invention : A MECHANISM FOR OPERATING A HATCH OF A VEHICLE AND A METHOD THEREOF 
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(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHAIRMAN, DEFENCE RESEARCH AND 

DEVELOPMENT ORGANIZATION (DRDO)  
      Address of Applicant :Ministry of Defence, Government of 

India, Room No.: 348, B-Wing, DRDO Bhawan, Rajaji Marg, 

New Delhi - 110 011 Delhi India 

(72)Name of Inventor : 

   1)SARATH SHANKAR  
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   4)JAGATH RAJESH KUMAR  

   5)VADIVEL BALAGURU  

   6)PALANIVELU SIVAKUMAR  
 

(57) Abstract : 

The present disclosure provides a mechanism for operating a hatch of a vehicle. The mechanism comprises a housing member and a 

spindle assembly configured within the housing member. A first tube member is threadably engaged to spindle assembly. A second 

tube member is fixed to hatch and threadably engaged to the first tube member. A first keyway and a second keyway are configured 

on the first tube member and the second tube member and engaged to a first stopper member and a second stopper member, 

configured to restrict upward linear displacement of the first tube member and the second tube member along axis A-A up to a first 

position along first keyway and second keyway. The second stopper member restricts rotational displacement of the second tube 

member up to a second position and restricts downward linear displacement up to a third position with respect to rotation of the 

spindle assembly. 
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(72)Name of Inventor : 

   1)AASHUTOS KUMAR  
 

(57) Abstract : 

Martial-Art Yoga1 of the invention combines the benefits of both Yoga & Martial-Art. Yoga is good for healthy living and Martial-

Art techniques are good for self defense. A combination/mix of Martial Art techniques and Yoga postures would be good for both 

healthy living as well as for self defense. In the Martial-Art Yoga1 of the invention, one starts with practicing Yoga postures but 

gradually (s)he enters into the realm of practicing Martial-Art techniques. 
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(72)Name of Inventor : 

   1)AASHUTOS KUMAR  
 

(57) Abstract : 

Martial Art can be used for self defense purpose. Nanchaku(Nunchuck) is a Martial Art weapon comprising two small pieces of 

wood/metal connected through chain/rope. Nanchaku(Nunchuck) technique of this invention can be helpful for fighting against 

multiple opponents attacking together.This Nanchaku(Nunchuck) technique can be used to protects users body 360 degree across front 

to back and hit the opponent hard. 

  

 

No. of Pages : 23 No. of Claims : 6 



The Patent Office Journal No. 40/2018 Dated  05/10/2018                                    37678 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011423 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : NOVEL PROCESSES FOR PREPARATION OF CRYSTALLINE EMPAGLIFLOZIN 
 

  

(51) International classification  :C07C27/06  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MOREPEN LABORATORIES LIMITED  
      Address of Applicant :Village & P.O.-Masulkhana, Parwanoo, 

Distt. Solan, Himachal Pradesh 173220, India Himachal Pradesh 

India 

(72)Name of Inventor : 

   1)SURI, Sanjay 

   2)TANWAR, Pal Madan 
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(57) Abstract : 

The present invention relates to the novel processes for preparation of crystalline Empagliflozin. Fig. 1 
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(72)Name of Inventor : 

   1)MUNDHRA PARIKSHIT  

   2)MOHAN JITENDRA  
 

(57) Abstract : 

The present invention discloses a dry flowable herbicidal composition, comprising: fenoxaprop-p-ethyl, a safener selected from the 

group consisting of cloquintocet mexyl, isoxadifen ethyl, and mefenpyr diethyl; and at least one excipient selected from the group 

consisting of wetting agent, dispersing agent, anti foaming agent, and filler. The present invention further discloses a process for 

preparing said dry flowable herbicidal composition. 
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District Centre, Jasola, New Delhi -110 025, India Delhi India 

(72)Name of Inventor : 

   1)MUNDHRA PARIKSHIT  

   2)MOHAN JITENDRA  
 

(57) Abstract : 

The present invention discloses a plant growth regulator composition comprising Triacontanol and one or more of gibberellic acid, 

thidiazuron, brassinolide, paclobutrazol and a method for preparing the same, wherein said compositions provide improved crop yield, 

quality and better tolerance to stress factors. 
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(54) Title of the invention : NOVEL HERBICIDAL COMPOSITION 
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(71)Name of Applicant :  

   1)WILLOWOOD CHEMICALS PRIVATE LIMITED  
      Address of Applicant :409, Fourth Floor, Salcon Aurum, 

District Centre, Jasola, New Delhi -110 025, India Delhi India 

(72)Name of Inventor : 

   1)MUNDHRA PARIKSHIT  

   2)MOHAN JITENDRA  
 

(57) Abstract : 

The present invention discloses a novel synergistic herbicidal composition comprising Fenoxaprop-p-ethyl, Pyrazosulfuron-ethyl and 

Pretilachlor and a method for preparing the same, wherein said compositions are non-phytotoxic and provide improved weed control 

and crop yield. 
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(57) Abstract : 

Systems and methods of identifying and processing certificate pinned applications through a cloud based security system include 

monitoring traffic associated with a connection; developing a profile of an application associated with the traffic based on the 

monitoring, wherein the profile comprises whether or not the application is a certificate pinned application which requires a 

predefined set of criterion to be matched against an advertised certificate; and selectively performing SSL interception of the 

connection in the cloud based security system based on the profile. The monitoring can include monitoring handshake messages 

between a client and a server to determine a handshake status and a certificate status. 
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(57) Abstract : 

As per the data of Global Terrorism Database, there have been more than 18,000 explosive or explosive attacks during the period of 

2010-15 causing more than 15,000 causalities and injuries in the year of 2015 only. Human-based explosive handling i.e. explosive 

diffusion squad, is a very conventional methodology to deal with such explosives and the major reason of its failure is the lack of 

immediate action. Also, currently adopted safety measures for the squad members do not provide them enough safety. A major 

drawback is a restriction in using hand safety gloves as it may cause hindrance while dealing and diffusing explosives. The proposed 

invention has been designed explicitly to deal with these limitations and to establish a working environment for the operator such that 

the machine and human efficiently interact providing a virtual environment for the operator. The proposed invention includes the 

wireless copter for explosive handling and diffusing which works on the technology of IoT. This nullifies the necessity of the operator 

to be in the explosive area. The operator end, includes an IoT device transmits commands to operate copter, receives sensor data used 

for monitoring purpose and the precise control of the robotic arm is ensured via the use of the smart glove. The designed GUI is used 

as an interface which retrieves commands from the operator and transmits these values to the attached IoT device. The GUI also 

enables the operator to monitor copter status which includes real time monitoring of the surrounding conditions. In case of sudden 

explosion, handling has been governed through a Kevlar based container to restrict the rate of damage. The overall system operates in 

an integrated manner to make the copter work in an efficient manner, enabling it to perform the complicated task of explosive 

handling and diffusion with high precision and good control. 
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(57) Abstract : 

The present invention describes multicomponent crystals (co-crystals) of a polyphenolic naturally occurring isoflavone, genistein to 

increase its aqueous solubility and optimize the biopharmaceutical parameters. Since clinical use of genistein is held up due to the 

poor aqueous solubility therefore, this green chemistry strategy is being explored vigorously. The prepared cocrystals with GRAS 

status compounds picolinic acid, theobromine, theophylline, piperazine, cytosine and histidine were characterized preliminarily by 

differential scanning calorimetery (DSC), infra-red spectroscopy (FT-IR) and powder X-ray diffraction (PXRD) for the formation of a 

new cocrystalline solid phase. The DSC scans showed distinct sharp endotherms for cocrystals, which were different from constituents 

along with the subtle changes in the absorption bands corresponding to -OH of genistein and -NH and -C=O of cocformers in FT-IR 

spectra. There were also observed changes in powder XRay diffractograms as well. The single crystal X-ray diffraction (SCXRD) 

studies worked as confirmatory analysis for cocrystals with picolinic acid (GEN-PIC) which showed crystals in monoclinic system 

with C 2/c space group whereas 13C solid state NMR (SSNMR) was used to confirm the other cocrystals. These new cocrystals were 

further evaluated for solubility and dissolution studies before being subjected to pharmacokinetic and in vitro and in vivo studies to 

present a comprehensive picture of the improvement in biopharmaceutical properties of the cocrystals as compared to pure genistein. 

The cocrystal GEN-PIC showed a nearly 60 fold increase in aqueous solubility and the stability investigation done at 40 °C with 75% 

RH for 3 months did not show any significant change in as measured by the PXRD analysis. These prove the commercial value of this 

invention in near future in clinical use as prophylactic and an effective treatment option 
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(57) Abstract : 

A heated grip assembly (100) for vehicles is disclosed. The assembly (100) comprises a tube guide (1) having a first end (la) and a 

second end (lb) and a surface (1c) defined by a portion in between the first end (la) and the second end (lb). A heating element (4) is 

disposed over the surface of the tube guide (1). The heating element (4) comprises a plurality of terminals (7) for making electrical 

connections through wires (15). A rubber grip (8) is moulded over the surface of the tube guide (1) thereby covering the heating 

element (4). A guiding structure (2) is secured at the first end of the tube guide (1). The guiding structure (2) is provisioned to 

accommodate a length of the wires. [Figure 2] 
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(57) Abstract : 

A device (38) for installation and alignment of a shunt plate (10) and a sensor assembly (24) for a pedal of a vehicle is disclosed. The 

device (38) has a first clamp configured for mounting of the device (38) on the sensor assembly (24) and a second clamp configured 

for holding a shunt plate (10) on the device (38), wherein when the device (38) is mounted on the sensor assembly (24), the shunt plate 

(10) is held at a position of desired alignment of the shunt plate (10) relative to the sensor assembly (24). Figure 4 
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(57) Abstract : 

The present invention relates to a method of screening inhibitors against hepatitis C virus (HCV) helicase. The method comprises 

delineating amino acid residues in NS3 helicase of the HCV; preparing docking sites on chain A of the NS3 helicase; targeting ligands 

to dock into the docking sites; obtaining a docking score for each of the ligand binding to the docking sites; and visualizing and 

analyzing interaction of the ligand with the docking site using PyMol and discovery studio. 
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(57) Abstract : 

A decompression device (200) comprises a decompression rocking arm (40), a decompression supporting member (44), a 

decompression pin (42), a decompression cam (41), a guide member (45) and an elastic element (43). The decompression rocking arm 

(40) covers a peripheral portion of camshaft (50) and has a connecting pin (80). The decompression supporting member (44) is 

adapted to be mounted on camshaft (50) in between decompression rocking arm (40) and a first ball bearing (31) and has an opening 

(44a). The decompression pin (42) has a first end (42a) and a second end (42b). The first end (42a) of decompression pin (42) is 

supported by decompression supporting member (44) via opening (44a), and second end (42b) is supported by exhaust cam (52) via 

opening (52d) in exhaust cam (52). The decompression rocking arm (40) is supported by exhaust cam (52) and decompression 

supporting member (44) via decompression pin (42). Ref.: Figure 1 
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(57) Abstract : 

A two-wheeled vehicle (101) comprises a rear hand grip (300) and a fuel tank lid (400). The rear hand grip (300) is coupled with a 

rear part of the two-wheeled vehicle (101). The rear hand grip (300) comprises a hand bar (302) comprising a slot (303) configured in 

the rear hand grip (300). The fuel tank lid (400) is used for covering a fuel tank opening. The fuel tank lid (400) comprises a 

protrusion (401) on an exposed side of the fuel tank lid (400). The fuel tank lid (400) is adapted to be placed on the slot (303) provided 

on the rear hand grip (300) such that the protrusion (401) of the fuel tank lid (400) is received in the slot (303) configured in the rear 

hand grip (300). The slot (303) is configured on a top surface of the hand bar (302). Ref.: Figure 6 
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(57) Abstract : 

Stretchable and a non-stretchable cover spun yarns were developed using hollow spindle spinning frame from flax yarns, lyocell yarns 

and spandex filament of 20D. Developed cover spun yarns were used to construct woven and knit fabrics. Fabrics, were woven in twill 

weave using handloom, have non-stretchable yarn in warp wise. In weft, one fabric had developed non-stretchable cover spun yarn 

and other fabric had stretchable cover spun yarn. The developed yarns were weft knitted using flat knit machine. The invented fabrics 

possess a unique texture, comfort, mechanical and physical properties when compared to pure linen fabric. 
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(57) Abstract : 

The present invention relates to phosphopeptides enriched casein hydrolysate derived from buffalo casein. This invention provides a 

process for large scale production of casein phosphopeptide-iron (CPP-Fe) and casein phosphopeptide-zinc (CPP-Zn) complexes. The 

process is simple, efficient and produces higher yield of these complexes. These complexes showed good bioavailability of mineral, as 

confirmed by in vivo (animal model) as well as in vitro (caco-2). 
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(57) Abstract : 

A gear shifter assembly (100) for an automatic transmission of a vehicle, comprises a gear shift lever (110), a first link (310) having a 

first top end (312) and adapted to pivot about a first pivot point (314), between a first lock position and a first release position, a 

second link (320) having a second top end (322) and adapted to pivot about a second pivot point (324), between a second lock position 

and a second release position, a solenoid (330) having a plunger (332) and placed in a substantially transverse direction with respect to 

the first link (310) and the second link (320), the plunger (332) being adapted to move from a plunger released position to a plunger 

retracted position, when the solenoid (330) is actuated and a transverse link mechanism (340) connected with the first link (310), the 

second link (320) and the plunger (332). 
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(57) Abstract : 

A desalting vessel for crude-water mixture comprising an inlet header, a crude outlet, an effluent outlet collector, a plurality of electric 

grids disposed in the vessel. A plurality of horizontal inlet distributor headers for distributing the crude-water mixture horizontally 

along the length of the vessel. Each of the distributor header comprises pipes with a plurality of holes and centrifugal channels, co-

axial with the pipes. Each of the distributor pipe is encapsulated by an envelope for receiving the mixture from the distributor pipe. 

The distributor pipe is encapsulated by an outer casing centrifugal channel co-axial with the distributor pipe. The centrifugal channel 

comprising an inlet for receiving the mixture from the holes of the distributor pipe and an outlet for ejecting the mixture through the 

flow channel is configured to impart a centrifugal motion to the mixture as it passes through the channel. 

  

 

No. of Pages : 18 No. of Claims : 7 



The Patent Office Journal No. 40/2018 Dated  05/10/2018                                    37694 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011030 A 

(19) INDIA  

(22) Date of filing of Application :28/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : PROCESS FOR PREPARATION OF A PROBIOTIC ENCAPSULATED FORMULATION 
 

  

(51) International classification  :C12N1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)REGISTRAR, PANJAB UNIVERSITY CHANDIGARH  
      Address of Applicant :Sector 14 Chandigarh India 160014 

Chandigarh India 

(72)Name of Inventor : 

   1)KAUR, Indu Pal 

   2)DEOL, Parneet, Kaur 

   3)BISHNOI, Mahendra 

   4)Kondepudi, Kanthi, Kiran  
 

(57) Abstract : 

The present invention relates to a process for preparing encapsulated probiotic microbeads as a carrier for probiotics using an 

industrially viable, simple and cost effective ion-gelation method. Such process provides a probiotic or co-biotic formulation having 

an improved probiotic entrapment efficiency along with controlling its release. The prepared microbeads can be coated with suitable 

polymer for targeting desired site. Moreover, the said probiotic or co-biotic formulation also comprises of a co-encapsulated agents 

which synergistically play a role in probiotic protection on GIT transit and also exert other effects. 
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(57) Abstract : 

A wire holding harness clip (300) comprises a first end portion (306), a second end portion (307) and an intermediate portion (305). 

The first end portion (306) comprises an elongated arm (303), the second end portion (307) comprises a crooked shape protrusion 

(304) and the intermediate portion (305) has a spiral configuration defining space (302). The space (302) is provided for allowing 

wire(s) (301) to pass through the space (302). The first end portion (306) is attached to the down frame member (105) of the two-

wheeled vehicle (100) and the second end portion (307) is left free. Ref.: Figure 5 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011521 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : FUEL TANK CAP LOCK 
 

  

(51) International classification  :F01K27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MINDA CORPORATION LIMITED  
      Address of Applicant :D 6-11, Sector 59, Noida 201301, Uttar 

Pradesh, Indi Uttar Pradesh India 

(72)Name of Inventor : 

   1)Deepak Goswami 

   2)Vikram Puri  
 

(57) Abstract : 

PROBLEM TO BE SOLVED: To provide a low height fuel tank cap for two wheelers that takes up less space inside the fuel tank 

thereby increasing the fuel tank storage capacity. SOLUTION: A fuel tank cap having an outer ring (1), cover flap (2), locking rotor 

(3), slide plate (4), support plate (5), resilient means (6), suction valve (8), vent valve (7), breather valve (9), fuel lid assembly (L), top 

cover (11) is disclosed. [Figure 2] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011529 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : A MODIFIED RELEASE NANOFORMULATION OF ACYCLOVIR 
 

  

(51) International classification  :C10G11/16  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Department of Pharmacology, PGIMER, Chandigarh 
      Address of Applicant :PGIMER, Sector-12, Chandigarh 160 

012, India Chandigarh India 

(72)Name of Inventor : 

   1)KONDEL, Ritika  

   2)SHAFIQ, Nusrat 

   3)KAUR, Indu Pal  

   4)MALH OTRA, Samir 

   5)RATHO, R K  

   6)SINGH, Mini P 
 

(57) Abstract : 

The present invention relates to a novel single dose nano-formulation of Acyclovir and its method of preparation thereof. More 

particularly, the present invention relates to development of a novel sustained nano-delivery system for HSV-1 infection to reduce 

frequency of administration. The present invention also relates to a process for development of solid lipid nanoparticles (SLNs) of 

acyclovir which is further analyzed and evaluated for the drug release profile in mice. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011547 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : AN ENDOTRACHEAL TUBE FOR MEASURING ENDOTRACHEAL PRESSURE 
 

  

(51) International classification  :B60K1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Birla Institute of Technology & Science, Pilani 
      Address of Applicant :Birla Institute of Technology & 

Science, Pilani Campus, Vidya Vihar, Pilani, 333031, Rajasthan 

Rajasthan India 

(72)Name of Inventor : 

   1)Singru Pravin Madan 

   2)Shetty Rachna Raghunath 

   3)Deopujari Satish 

   4)Mistry Bhargav Atul  
 

(57) Abstract : 

An Endotracheal Tube for Measuring Endotracheal Pressure An endotracheal tube 100 for measuring an endotracheal pressure is 

provided. The endotracheal tube 100 comprising a tubular member 110 which extends between a proximal end 120 and a distal end 

130, and a pressure sensor 200 mounted (on the surface 112,114) in proximity to the distal end 130 of the tubular member 110. An 

electrically conductive wire 140 is provided between the pressure sensor 200 and a ventilator wherein the electrically conductive wire 

140 transmits an electrical signal to the ventilator. The electrical signal is generated in response to the endotracheal pressure detected 

by the sensor 200 when the tube is inserted inside the trachea of a patient. 

  

 

No. of Pages : 15 No. of Claims : 7 



The Patent Office Journal No. 40/2018 Dated  05/10/2018                                    37699 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011551 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : METHOD AND APPARATUS FOR CONTROLLING STARTING OF AN ENGINE OF VEHICLE 

UNDER BATTERY LESS CONDITION 
 

  

(51) International classification  :B60R16/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NAPINO AUTO & ELECTRONICS LTD  
      Address of Applicant :Plot No. 7, Sector 3, IMT Manesar, 

Distt-Gurgaon  122050, Haryana Haryana India 

(72)Name of Inventor : 

   1)TYAGI, Nitin  

   2)SINGH, Shivander 

   3)SINDE, Nitin 

   4)PRASHAR, Purva 

   5)BISHT, Anil Singh 
 

(57) Abstract : 

The invention is directed towards a method for controlling starting of an engine of a vehicle, the vehicle implementing an electronic 

authentication procedure during starting of the engine, said method comprising: detecting satisfaction of one or more predetermined 

conditions while starting the engine of the vehicle; in response to said detecting, starting a timer; allowing the engine of the vehicle to 

start and run for a threshold time period; and allowing the engine of the vehicle to be in a running state post the threshold time period, 

if at least one electronic authentication procedure, implemented after starting of the engine, is successfully completed before expiry of 

the threshold time value. The invention furthermore provides an apparatus implementing the aforesaid process for controlling starting 

of an engine of vehicle under battery less condition. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011552 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : A NOVEL EQUIPMENT TO ACCOMPLISH POWER METALLURGY PROCESSING STARTING 

FROM THE ĕRAW MATERIALSÊ TO FINISHED PRODUCT 
 

  

(51) International classification  :C22B1/248  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)International Advanced Research Centre for Powder 

Metallurgy and New Materials(ARCI)  
      Address of Applicant :Plot No 102, Institutional Area, Sector 

44, Gurgaon, Haryana INDIA 122003 Haryana India 

(72)Name of Inventor : 

   1)Karanjai Malobika  

   2)Ayyagari Siva Kumar 

   3)Golla Babu 
 

(57) Abstract : 

The present invention discloses an equipment used to accomplish concurrently a plurality of steps involved in conventional P/M 

processing starting from preparation of ĕraw materialsÊ till obtaining the finished product. It is attained by catering to obviation of the 

conventional ĕplural-processingÊ in discreet equipment, through the embodied design facilitating in-situ reactive-aided requisite 

powder production in component shaped dies filled with reactive-prone powders/ores/compacts which, in a hydraulic-piston actuated 

continuous mode go through a hot pressing station within which free-floating, self-aligning and self-actuating punches hot-press the 

hot charge in said cavities leading to obtaining high density components in a continuous mode and annulling requirement of most of 

the equipment used in conventional P/M processing for production of requisite powders and their processing in high-energy 

consuming equipment for the final product. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011553 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : IGNITION LOCK WITH LIGHT ILLUMINATION SYSTEM  
 

  

(51) International classification  :F01M9/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MINDA CORPORATION LTD  
      Address of Applicant :D 6-11, Sector 59, Noida-201301 UP, 

India Uttar Pradesh India 

(72)Name of Inventor : 

   1)Vikram Puri  

   2)Deepak Goswami 

   3)Ajay Kumar Sharma 
 

(57) Abstract : 

The present invention relates a lock unit for a vehicle. The lock unit includes a rotor, knob, ring, main housing and electronic unit 

casing. The knob is fixed to the rotor which passes through a passage provided in the main housing. The ring rests over the main 

housing such that the ring surrounds the knob. The ring has optical and non-optical sections. The optical section includes corrugations 

and at least one light receiving section. The electronic unit casing has a PCB with light sources. The electronic unit casing also has a 

slot securing an optical waveguide such that light sources and waveguide are aligned. The electronic unit casing is secured in the main 

housing such that the waveguide passes through an opening in the main housing and lies in close proximity to the light receiving 

section. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011554 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : IGNITION LOCK FOR VEHICLES WITH INTEGRATED KEY 
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MINDA CORPORATION LTD  
      Address of Applicant :D 6-11, Sector 59, Noida-201301 UP, 

India Uttar Pradesh India 

(72)Name of Inventor : 

   1)Deepak Goswami 

   2)Vikram Puri  
 

(57) Abstract : 

The present disclosure discloses an ignition lock (100) for vehicles integrated with a key (3). The said ignition lock comprises a 

housing (1) and a knob assembly (2) disposed in the housing. The knob assembly (2) comprises a rotor (2b) operationally engageable 

with a locking unit (5). The locking unit comprises a locking pin (6) having a proximal end (6a) and a distal end (6b). The proximal 

end is energized laterally towards the rotor (2b). A stopper (9) is rotatably energized about a pivot (P). The key (3) is received in a slot 

(S) of the housing. The key comprises a provision (3a). The key is restricted in the slot in an engaged condition of the distal end (6b) 

with the provision (3a). The key is retrievable from the slot at a pre-defined position of the rotor, in a disengaged condition of the 

distal end (6b) with the provision (3a). [Fig 3] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011555 A 

(19) INDIA  

(22) Date of filing of Application :30/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : AN IGNITION LOCK FOR VEHICLES 
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MINDA CORPORATION LTD  
      Address of Applicant :D 6-11, Sector 59, Noida-201301 UP, 

India Uttar Pradesh India 

(72)Name of Inventor : 

   1)Deepak Goswami 

   2)Vikram Puri  

   3)Harjit Singh  
 

(57) Abstract : 

The present disclosure discloses an ignition lock (100) comprising a knob assembly (2) rotatably coupled with a rotor (3). A slide plate 

(6) is movably engaged with an cam leg (5) of the rotor. The slide plate (6) is configured to move laterally upon rotation of the rotor. 

The slide plate comprises a plurality of primary slots (6b) being selectively engageable with a locking lever (7). The locking lever is 

configured to operatively restrict the lateral movement of the slide plate. The locking lever is actuated rotatably by means of a drive 

mechanism (10). The drive mechanism is configured to be activated by a primary plunger (13) coupled with the knob assembly. The 

ignition lock further comprises a connector (9) rotatably configured with the rotor (3). The connector comprises a moving contact (14) 

for selectively establishing electrical connection between a plurality of fixed contacts (15, 16) upon rotation of the knob assembly. 

[Fig 2] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011595 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : HYBRID SOLAR POWER PACK 
 

  

(51) International classification  :F24S  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FUJIYAMA POWER SYSTEMS  
      Address of Applicant :KHASARA NO. 182/2, VILLAGE-

NARYAL, PARWANOO, HIMACHAL PRADESH, PIN CODE-

173220 INDIA Himachal Pradesh India 

(72)Name of Inventor : 

   1)FUJIYAMA POWER SYSTEMS  
 

(57) Abstract : 

Hybrid Solar Power Pack is an integrated system consisting of Solar charge controller and Grid charger. The HYBRID SOLAR 

POWER PACK system consist of additional SMF Battery of 12V. The Hybrid Solar power pack charges the battery with mains and 

Solar Both by current sharing process, giving preference to solar and DC Power Supply specially designed for other DC Power 

equipment. If Float charger output goes high (>14.1 V) then it disconnect the load and battery. Hybrid Solar Power pack is a DC 

power solution for DC equipment using both solar as well as AC mains supply. This system provide the five output port with 

maximum output of 12V/7A (DC) from mains and 12V/10A (120W) from solar. We briefly described the invention through images in 

this documents. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011619 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : SYNTHESIS OF LINOLEIC ACID FROM MICROALGAE USING MAGNETIC CORE-SHELL 

NANOPARTICLE 
 

  

(51) International classification  
:A61K 

36/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AMITY UNIVERSITY  
      Address of Applicant :AMITY UNIVERSITY CAMPUS, 

SECTOR-125 NOIDA UTTAR PRADESH-201313 INDIA Uttar 

Pradesh India 

(72)Name of Inventor : 

   1)MONIKA PRAKASH RAI  

   2)ARPITA BHATTACHARYA  

   3)ANWESHA KHANRA  
 

(57) Abstract : 

The invention provides a method for synthesis of Linoleic Acid from microalgae using magnetic core-shell nanoparticle. Present 

invention also provides harvesting, extraction and conversion of lipid from Chlorella pyrenoidosa to linoleic acid in a single potusing 

magnetic core shell silica ilanbparticle which in turn can be utilized for reducing cholesterol and is very helpful for cardiac patients 

and treatment of cardiac diseases. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011637 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : SEAT 
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Hero MotoCorp Limited  
      Address of Applicant :34 Community Center, Basant Lok, 

Vasant Vihar New Delhi Delhi India 110057 Delhi India 

(72)Name of Inventor : 

   1)SULABH SHARMA  

   2)ATUL AGARAWAL  

   3)ANOOP JAIN  

   4)MANI VATS JHA  

   5)AMIT KUMAR SINGH  
 

(57) Abstract : 

A two-wheeled vehicle (100) comprises left seat rail member (103), right seat rail member (104), cross member (112), seat (130) and 

rear grip (118). Cross member (112) is connected to rear ends of left seat rail member (103) and right seat rail member (104) 

extending in cross direction of two-wheeled vehicle (100). The cross member (112) comprises opening (143). Seat (130) is supported 

by left seat rail member (103) and right seat rail member (104) and comprises pin member (144) that is provided on lower portion of 

seat (130) towards rear side of two-wheeled vehicle (100). Rear grip (118) is mounted to cross member (112) and comprises left 

bracket (131) that is disposed on left side of rear grip (118). Left bracket (131) comprises opening (146). Opening (143) of cross 

member (112) and opening (146) of rear grip (118) become coaxial to accommodate pin member (144) of seat (130). Ref.: Figure 6 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011638 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : FRONT COWL STRUCTURE OF A SADDLE-RIDING TYPE VEHICLE 
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Hero MotoCorp Limited  
      Address of Applicant :34 Community Center, Basant Lok, 

Vasant Vihar New Delhi Delhi India 110057 Delhi India 

(72)Name of Inventor : 

   1)SURINDER SINGH CHADHA  

   2)ASHUTOSH PRATAP SINGH 

   3)MOHAMMAD M AHMOOD MANSOORI  
 

(57) Abstract : 

A front portion (100) of vehicle comprises a pair of front fork (108a, 108b) rotatably coupled to head pipe through lower bridge (104) 

and upper bridge (106), and front cowl structure (110) mounted to pair of front fork (108a, 108b). The front cowl structure (110) 

comprises a pair of stay bracket (144a, 144b) extending from upper bridge, a stay member (122) made from materials other than resin 

comprising mounting provisions (162a, 162b) for supporting stay member (122) to pair of stay bracket (144a, 144b) and console unit 

mounting portion (161), inner panel (124) comprising square-shaped upper portion (132) having console unit portion (138), and 

console unit (120) adapted to be mounted on console unit mounting portion (161), such that console unit portion (138) of inner panel 

(124) gets sandwiched between stay member (122) and console unit (120). The stay member (122) is adapted to be mounted to inner 

panel (124). Ref.: Figure 4 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011639 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : FRONT COWL STRUCTURE OF A SADDLE-RIDING TYPE VEHICLE 
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Hero MotoCorp Limited  
      Address of Applicant :34 Community Center, Basant Lok, 

Vasant Vihar New Delhi Delhi India 110057 Delhi India 

(72)Name of Inventor : 

   1)SUMIT MANI TRIPATHI  

   2)ASHUTOSH PRATAP SINGH 

   3)MOHAMMAD MAHMOOD MANSOORI  
 

(57) Abstract : 

A front cowl structure (110) comprises pair of stay bracket (144a, 144b), console unit (120) and inner panel (124). Pair of stay bracket 

(144a, 144b) extends downward from upper bridge (106) of vehicle. Console unit (120) has pair of console unit bracket (122a, 122b) 

having mounting provisions (166a, 166b) for mounting console unit (120) to pair of stay bracket (144a, 144b). Inner panel (124) has 

console unit mounting portion (138) having first pair of through holes (165a, 165b) and second pair of through holes (164a, 164b). 

Position of first pair of through holes (165a, 165b) and second pair of through holes (164a, 164b) are such that when console unit 

(120) is mounted on console unit mounting portion (138), pair of console unit bracket (122a, 122b) gets inserted into first pair of 

through holes (165a, 165b) and mounting provisions (166a, 166b) are accessible from second pair of through holes (164a, 164b). Ref.: 

Figure 3 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011677 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : STABLE HOT-MELT EXTRUDATE CONTAINING VALSARTAN AND SACUBITRIL 
 

  

(51) International classification  :C21B13/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALFRED E. TIEFENBACHER (GMBH & CO. KG)  
      Address of Applicant :Van-der-Smissen-Strae 1, 22767 

Hamburg, Germany Germany 

(72)Name of Inventor : 

   1)Rallabandi Bala Ramesha Chary 

   2)Vamshi Ramana Prathap 

   3)Gollapudi Rajesh Krishna Mohan 

   4)Dr. Hendrik Schlehahn 

   5)Dr. Dieter Ruchatz 
 

(57) Abstract : 

The present invention relates to a solid unit dosage form for oral administration (tablet or granules) containing a solid dispersion of 

valsartan and sacubitril in a polymeric matrix. The solid dispersion is prepared by hot-melt extrusion and may contain the active 

ingredients preferably in a non-crystalline state. LCZ696, (pseudo)polymorphic forms thereof as well as the individual drugs, e.g. 

valsartan disodium and sacubitril monosodium, may be subjected to the hot-melt extrusion process. 

  

No. of Pages : 16 No. of Claims : 13 



The Patent Office Journal No. 40/2018 Dated  05/10/2018                                    37710 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011696 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR MANAGING RESOURCE UTILIZATION IN CLOUD 

INFRASTRUCTURE•  
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CONNECTWISE, INC.  
      Address of Applicant :4110 George Road, Suite 200, Tampa, 

Florida 33634, USA U.S.A. 

(72)Name of Inventor : 

   1)BELLINI, Arnold III  

   2)SHIVA SHANKAR, Jagannathan 

   3)BARROW, Topher 

   4)FULTON, Craig M.  
 

(57) Abstract : 

The present disclosure relates to managing resource utilization in cloud service infrastructure. A device can monitor the cloud service. 

The cloud service can be configured with an automatic scaling function based on a threshold. The device can determine, based on the 

monitoring, that a utilization value of the cloud service during a time interval exceeds the threshold. The device can generate, using a 

policy based on the utilization value and the threshold, an instruction to disable the automatic scaling function of the cloud service by 

the one or more servers. The device can transmit the instruction to the one or more servers via a second cloud application 

programming interface. The device can generate, responsive to the policy, a service ticket data structure with an indication of the 

utilization value and the time interval. The device can provide the service ticket data structure to an electronic board. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011700 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : DETACHABLE FIXING DEVICE AND ARRANGEMENT OF A DEVICE OF THIS KIND ON A 

VEHICLE MEMBER•  
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RENAULT S.A.S. 
      Address of Applicant :13/15 Quai Le Gallo, F-92100, 

BOULOGNE BILLANCOURT, France France 

(72)Name of Inventor : 

   1)CHAKARAVARTHI, Nirmal  
 

(57) Abstract : 

The invention relates to a fixing device (1) for at least one vehicle accessory comprising a support means (2), a main body (3) and a 

fixing interface (40). The main body (3) is chosen from a plurality of main bodies and is attached to the support means (2) by way of a 

force-generating device (5), each main body (3) comprising the fixing interface (40) having an attachment head adapted to the 

accessory to be fixed.  The invention also relates to an arrangement of a device of this kind on a shell or door, trim or body structural 

member in a vehicle. Reference drawing: Figure 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011707 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : A BIVALENT OUTER MEMBRANE VESICLES (BOMVS) BASED VACCINE AGAINST 

TYPHOIDAL SALMONELLAE 
 

  

(51) International classification  :A61K35/761  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN COUNCIL OF MEDICAL RESEARCH  
      Address of Applicant :V-RAMALINGASWAMI BHAWAN, 

P.O.BOX 4911, ANSARI NAGAR, NEW DELHI-110029, 

INDIA Delhi India 

(72)Name of Inventor : 

   1)DR. HEMANTA KOLEY, SCIENTIST  D  

   2)MR. DEBAKI RANJAN HOWLADER,SENIOR 

RESEARCH FELLOW  

   3)DR. SHANTA DUTTA,SCIENTIST  G & DIRECTOR  
 

(57) Abstract : 

A novel consortium used as potent vaccine for treating of enteric fever, comprised of isolated Outer Membrane Vesicles (OMVs) 

taken from two different strains of typhoidal Salmonella species. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011738 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : A NOVEL COMPOUND AND A METHOD THEREOF 
 

  

(51) International classification  :C07D237/16  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CCS-Hisar Agricultural University  
      Address of Applicant :CCS-Haryana Agricultural University 

Hisar Haryana, India Haryana India 

(72)Name of Inventor : 

   1)Dr. Rajvir Singh  
 

(57) Abstract : 

The present invention provides a tetralone based compound which having nematicidal activity with broad spectrum inhibitory effect 

against nematodes. The present invention discloses a broad spectrum nematicidal chemical compound IUPAC named as Ethyl-2-[4-

(tetralin-1-yl) phenoxy] acetate and molecular formula of the same is C20H18O3. This compound may also target several parasitic 

nematodes in agricultural fields as well as protected structures such as nethouses, greenhouses etc. Developed compound is very stable 

and highly efficient against the targeted nematodes etc. Fig. IE 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011762 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : BRACE MEMBER STRUCTURE AT TAILGATE MOUNTING LOCATION 
 

  

(51) International classification  :B65F3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MARUTI SUZUKI INDIA LIMITED  
      Address of Applicant :1 Nelson Mandela Road Vasant Kunj, 

New Delhi - 110070 India. Delhi India 

(72)Name of Inventor : 

   1)GROVER, TARUN 

   2)VERMA, MAHESH  

   3)GUPTA, PRANEET 

   4)KUMAR, VISHAL  

   5)PANT, SRIVATS 

   6)GANGWAL, VIKRANT  
 

(57) Abstract : 

The subject matter disclosed herein relates to structure of a bracket structure 400 of tailgate hinge mounting location that can 

overcome tailgate inertial loads and provide strength and durability at tailgate hinge bolt location 406. The present bracket structure 

400 incorporates spot welding of at least three legs (401, 402, 403) of the bracket structure 400 in multiple planes on the hinge 

reinforcement 399 and the roof panel 398 which results in better stress distribution across the hinge reinforcement 399 and the roof 

panel 398. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011763 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : LUBRICANT SUPPLY SYSTEM FOR INTERNAL COMBUSTION ENGINE 
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MARUTI SUZUKI INDIA LIMITED  
      Address of Applicant :1 Nelson Mandela Road Vasant Kunj, 

New Delhi - 110070 India. Delhi India 

(72)Name of Inventor : 

   1)POONIA, SANJAY 

   2)SINGH, AMANDEEP  

   3)SINGH, JASPREET 

   4)KUMAR, NARINDER  
 

(57) Abstract : 

The subject matter disclosed herein relates to lubricant oil supply system (200) in the internal combustion engine. The present 

lubricant oil supply system (200) has two separate lubrication circuits (201, 202) for cylinder head and cylinder block respectively. 

The lubrication circuits (201, 202) has oil pumps, oil filters, and oil reservoir/ sump for valve train and for crank case for supplying 

different grade lubricating oil as per functional requirement. To be published with Fig. 2 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011770 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : MOLECULES HAVING PESTICIDAL UTILITY, AND INTERMEDIATES, COMPOSITIONS, AND 

PROCESSES, RELATED THERETO•  
 

  

(51) International classification  :C07D317/30  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DOW AGROSCIENCES LLC  
      Address of Applicant :9330 Zionsville Road, Indianapolis, 

Indiana 46268, United States of America U.S.A. 

(72)Name of Inventor : 

   1)LEPLAE, Paul 

   2)BARTON, Thomas J. 

   3)GAO, Xin 

   4)HUNTER , James E. 

   5)LO, William C.  

   6)BORUWA, Joshodeep 

   7)TANGIRALA, Raghuram  

   8)WATSON, Gerald B. 

   9)HERBERT, John 

   10)DEMETER, David 

   11)JOSHI, Hemant 
 

(57) Abstract : 

This disclosure relates to the field of molecules having pesticidal utility against pests in Phyla Arthropoda, Mollusca, and Nematoda, 

processes to produce such molecules, intermediates used in such processes, pesticidal compositions containing such molecules, and 

processes of using such pesticidal compositions against such pests. These pesticidal compositions may be used, for example, as 

acaricides, insecticides, miticides, molluscicides, and nematicides. This document discloses molecules having the following formula 

(Formula One). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011775 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : MOLECULES HAVING PESTICIDAL UTILITY, AND INTERMEDIATES, COMPOSITION, AND 

PROCESSES, RELATED THERETO 
 

  

(51) International classification  :A01N47/36  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DOW AGROSCIENCES LLC  
      Address of Applicant :9330 Zionsville Road, Indianapolis, 

Indiana 46268, United States of America U.S.A. 

(72)Name of Inventor : 

   1)LEPLAE, Paul 

   2)BARTON, Thomas J. 

   3)GAO, Xin 

   4)HUNTER , James E. 

   5)LO, William C.  

   6)BORUWA, Joshodeep 

   7)TANGIRALA, Raghuram  

   8)WATSON, Gerald B. 

   9)HERBERT, John 

   10)DEMETER, David 

   11)JOSHI, Hemant 
 

(57) Abstract : 

This disclosure relates to the field of molecules having pesticidal utility against pests in Phyla Arthropoda, Moliusca, and Nematoda, 

processes to produce such molecules, intermediates used in such processes, pesticidal compositions containing such molecules, and 

processes of using such pesticidal compositions against such pests. These pesticidal compositions may be used, for example, as 

acaricides, insecticides, miticides, molluscicides, and nematicides. This document discloses molecules having the following formula 

(Formula One). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011776 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : TWO-WHEEL SUSPENSION MECHANISM 
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MOTIVE POWER INDUSTRY CO., LTD.  
      Address of Applicant :NO.66, Shanjiao Rd., Fu-Sing Village, 

Dacun Township, Changhua County 515, Taiwan (R.O.C.) 

Taiwan 

(72)Name of Inventor : 

   1)CHENG, HSIN-LIN  

   2)TENG, CHING-CHUNG 
 

(57) Abstract : 

A two-wheel suspension mechanism includes a control frame having therein a left channel and a right channel; a control valve 

disposed at the control frame and connected between the left and right channels; a left retractable cylinder having a left external-

cylinder and a left internal-cylinder, with the left external-cylinder pivotally connected to the control frame, and the left internal-

cylinder retractable into the left external-cylinder, defining a left retractable space between the left external-cylinder and the left 

internal-cylinder, allowing the left retractable space to communicate with the left channel; a right retractable cylinder having a right 

external-cylinder and a right internal-cylinder, with the right external-cylinder pivotally connected to the control frame, and the right 

internal-cylinder retractable into the right external-cylinder, defining a right retractable space between the right external-cylinder and 

the right internal-cylinder, allowing the right retractable space to communicate with the right channel. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011808 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : HINGE TYPE LOW AMPERE ILLUMINATED MODULAR SWITCH  
 

  

(51) International classification  :H01B1/127  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MINDA INDUSTRIES LIMITED  
      Address of Applicant :Village Nawada Fatehpur, P.O. 

Sikanderpur Badda, Distt. Gurgaon, Haryana  122004, India 

Haryana India 

(72)Name of Inventor : 

   1)Rajive Rathore 

   2)Rahul Sahni 

   3)Pradeep Kumar Morya 

   4)Chetan Singh Rajput 
 

(57) Abstract : 

The present disclosure discloses a low ampere illuminated modular switch (100). The said modular switch comprises a casing (1). A 

knob assembly (2) is disposed at an open end of the casing. The knob assembly comprises a knob (3) having an illumination portion (3 

a) and a light guide channel (4) extending longitudinally between the knob (3) and a contact switch assembly (5). The light guide 

channel (4) comprises a proximal end (4a) and a distal end (4b). The contact switch assembly comprises an actuation membrane (6) 

being actuable by the distal end of the light guide channel (4). The actuation membrane is made from an at least partially translucent 

material. Further, the contact switch assembly comprises a contact switch (7). The contact switch comprises a light source (8) being 

disposed in an encapsulation formed by the actuation membrane (6a). [Fig 2] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011815 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : METHOD AND A SYSTEM FOR OPTIMIZING A NETWORK CONGESTION 
 

  

(51) International classification  :H04L12/801  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 
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:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)Rekha Gupta 
      Address of Applicant :291, Rajiv Gandhi Nagar, Kota, 

Rajasthan  324005 INDIA Rajasthan India 

(72)Name of Inventor : 

   1)Rekha Gupta 

   2)Prakhar Gupta 

   3)Yash Gupta 

   4)Vaibhav Gupta 
 

(57) Abstract : 

The method and system of present disclosure relate to optimizing a network congestion. A plurality of user devices and a plurality of 

event monitoring systems (EMS) are connected with the system. An interface is provided on the user devices. The interface displays 

different icons representing different live events. The user selects one or more live events and provide his/her input indicating 

prediction of an outcome of the selected live event. Based on the participation, the system maintains the communication link with only 

those users who have provided their input and with those EMS for which the inputs have been received. The system further delinks the 

other/remaining user devices and remaining EMS for optimizing the network congestion. The system further compares the actual 

outcome of the live events with the received inputs and determine a winning user amongst the participated users. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711011820 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2017 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : A PROCESS FOR THE PREPARATION OF AN AYURVEDIC HERBAL FORMULATION (AYUSH 

D) FOR THE MANAGEMENT OF DIABETES 
 

  

(51) International classification  :A61K35/761  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)GOYAL, Ved Prakash 
      Address of Applicant :M/S Goyal Pharmaceuticals, 120, 

Paltan Bazar, Dehradun 248001, Uttarakhand, India; Uttarakhand 

India 

   2)Central Council For Research In Ayurvedic Sciences 

(CCRAS) 
(72)Name of Inventor : 

   1)GOYAL, Ved Prakash 

   2)LAVEKAR, Gandhidas Sonajirao 

   3)DHIMAN, Vd. Kartar Singh  

   4)PADHI, Madan Mohan 

   5)SRIKANTH, Narayanam 

   6)GAIDHANI, Sudesh Nemichand 

   7)SINGH, Ravindra 

   8)WANJARI, Manish  

   9)SRIVASTAVA, Bhawna 

   10)VERMA, Subash 
 

(57) Abstract : 

The invention relates to a process for the preparation of an Ayurvedic herbal formulation and the formulation prepared thereof. More 

particularly, the formulation of the invention comprises of Momordica charantia L., Berberis aristata DC, Gymnema sylvestre R. Br., 

Caesalpinia bonducella L., Trigonella foenum-graecum L., Catharanthus roseus (L.),Withania coagulans Dun, Pterocarpus marsupium 

Roxb.,Chlorophytum tuberosum(Roxb.), Swertia chirayata,Rheum emodi, and Syzygium cuminii for the management of diabetes. 
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(54) Title of the invention : ELECTRONIC STARTING SYSTEM FOR A SELF-START VEHICLE 
 

  

(51) International classification  :F01K27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)MINDA INDUSTRIES LIMITED  
      Address of Applicant :Village Nawada Fatehpur, P.O. 

Sikanderpur Badda, Distt. Gurgaon, Haryana-122004, India 

Haryana India 

(72)Name of Inventor : 

   1)SURENDER KUMAR  

   2)MANMEET SINGH  

   3)SACHIN KUMAR  
 

(57) Abstract : 

The present disclosure relates to an electronic starter relay for a self-start vehicle. According to an embodiment of the present 

disclosure, the starter relay for a vehicle may comprise a cover having a top end and a bottom end, the top end being an open end and 

a PCB secured inside the top end of the cover. The PCB assembly is configured to receive an input signal from a start switch and 

provide a current path from a battery to a motor. The relay may further comprise a base having legs, wherein space between the legs 

accommodates the PCB assembly and the legs of the base are securely engaged into the top end of the cover. The relay may also 

comprise battery terminals configured for connection to the battery and secured in the base and motor terminals configured for 

connection to the motor and secured in the base. [Fig. 3] 
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(54) Title of the invention : A METHOD AND SYSTEM FOR AUTOMATIC AUTHENTICATION OF USER INTO MOBILE 

APPLICATIONS 
 

  

(51) International classification  :H04L9/30  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)Subodh Kumar Sohi 
      Address of Applicant :No. 3, Store Era Building, L4-A, South 

Civil Lines, Roorkee 247667, India Uttarakhand India 

   2)Ayushi Chile 
(72)Name of Inventor : 

   1)Subodh Kumar Sohi 

   2)Ayushi Chile 
 

(57) Abstract : 

A method and system for automatic authentication of user into mobile applications, is disclosed. In case, where user is trying to 

authenticate with mobile app requires providing login input, the method includes getting user id phrase as login input for 

authentication and validating this login input with app provider (202). If user is found valid then the method includes searching app 

provider for all valid communication identities, where user can instantly be communicated and retrieving these communication 

identities onto mobile phone device of user (203). Furthermore, the method includes confirming validity of retrieved communication 

identities onto user mobile phone device to accept incoming communication from app provider and if any of the retrieved 

communication identities is confirmed onto user phone device then user is declared automatically authenticated with mobile app 

(204). In other case, where user is trying to authenticate with mobile app is provided with option to make a selection from possible 

login identities, the method includes, fetching the list of the confirmed communication identities on user mobile phone device where 

user can accept incoming communications (302). Further, the method includes selecting one of these confirmed communication 

identities, by user, as this user login id input for authentication (303).Furthermore, the method includes validating this user login id 

with app provider and if this user login id is found valid then user is declared automatically authenticated in mobile app (304). 
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(54) Title of the invention : SILK FIBROIN FLEXIBLE FILMS PREPARED BY HYDROGEL PARTICLES AND PROCESS 
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(57) Abstract : 

The present invention relates to Silk fibroin flexible films prepared by incorporating hydrogel particles wherein hydrogels consist of 

natural polymer and vinyl polymer and hydrogels are broken into small particles of size ranges from 0.1 to 1 micrometer with the help 

of Ball milling machine. 
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   5)ARCHNA DHIMAN  
 

(57) Abstract : 

The inventors of present invention have developed a combined apparatus which is used for diagnosing, testing and teaching color 

learning to patients. The present invention provides a solution for checking the stage of the mental ability of a patient which can help a 

patient in the identification of different colors. The apparatus consists of an FPGA kit with inbuilt specially designed software with 

color displaying algorithm embedded on FPGA user input means and VGA display means (12). FPGA kit and software are fitted in a 

fitted on console carefully and hereinafter is termed as device (6) which is an essential part of present invention. 
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(57) Abstract : 

A cocrystal of aceclofenac and a pharmaceutical composition comprising a therapeutically effective amount of the cocrystal of 

aceclofenac is disclosed. The cocrystal of aceclofenac comprises aceclofenac and a cocrystal former selected from a group consisting 

of isonicotinamide, picolinic acid and hippuric acid. A process for preparing a cocrystal of aceclofenac is also disclosed. The process 

comprises grinding a mixture of aceclofenac and a cocrystal former, and adding a solvent to the mixture during the grinding to form 

the cocrystal; and recrystallizing the cocrystal formed. FIG. 6 
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   2)ABHISHEK MISHRA  
 

(57) Abstract : 

A two-wheeled vehicle (1) includes a vehicle body frame (100), a support stay (150) and an evaporated fuel collecting device (113). 

The vehicle body frame (100) includes a head tube (110), a main frame (112), a cross pipe (122) disposed over an upper surface of the 

main frame (112), a pair of left and right sub-frames (117a) and (117b) extending back from the cross pipe (122) and a foot board 

(128) disposed above the pair of the left and the right sub-frames (117a) and (117b). The support stay (150) is mounted to at least one 

of the left sub-frame (117a) and the right sub-frame (117b) under the foot board (128). The evaporated fuel collecting device (113) is 

mounted to the support stay (150) such that a longitudinal axis of the evaporated fuel collecting device (113) lies at an angle to 

longitudinal direction of the two-wheeled vehicle (1). Ref.: Figure 2 
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(57) Abstract : 

The utility box (30) comprises a box structure (51) and a lid member (52). The box structure (51) comprises an opening area (81) 

adapted to be positioned on one side of vehicle (100). The lid member (52) is hingedly mounted to a lower portion of the box structure 

(51) through a hinge assembly (31) in an openable and a closable manner. The hinge assembly (31) comprises a connecting member 

(57), an engaging member (58) and a stopping mechanism. The connecting member (57) is disposed at lower portion of box structure 

(51). The engaging member (58) is disposed at lower portion of lid member (52) and is configured to rotatably engage with connecting 

member (57) to enable lid member (52) to rotate along an axis of hinge assembly. The stopping mechanism is configured to restrict a 

rotation of lid member (52) upto pre-configured angle from closed position of lid member. Figure 11 
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(57) Abstract : 

The invention relates to a device for holding in position and placing in electrical contact (5) for a connection terminal of an electrical 

apparatus (1) arranged to hold in position and place in electrical contact at least two electrical conductors (7a 7b) the device (5) 

comprising: a first retaining element (9a) having a first engagement portion (19a) arranged to engage in a retaining position with a first 

electrical conductor (7a); a second retaining element (9b) having a second engagement portion (19b) arranged to engage in a retaining 

position with a second electrical conductor (7b); and a clamping point (23) defined at least partially in the retaining position by the 

first engagement portion (19a) and the second engagement portion (19b). 
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(57) Abstract : 

[Problem] To measure a measurement object above a vehicle such that when a plurality of rotary laser scan sensors are disposed on 

the roof of the vehicle within a measurement region, the laser lights do not interfere with each other. [Solution] In a case when a 

plurality of rotary laser scan sensors 41-44 are installed on the roof of a vehicle 9, the rotary laser scan sensors are installed in parallel 

along a direction substantially orthogonal to the direction in which the vehicle advances. The rotary scan directions of the rotary laser 

scan sensors are set so as to all be the same direction (e.g., a counterclockwise direction) with respect to the direction in which the 

vehicle advances. The rotary phases of the rotary laser scan sensors are set so as to differ by a phase quantity divided by the number of 

sensors installed. For example, the rotary laser scan sensors are subjected to synchronous control such that the phases differ by 

120°when there are three sensors and by 90° when there are four sensors. The two end sensors 41,44 of four or more rotary laser scan 

sensors installed in parallel are controlled to phases that do not produce interference with each other, and an inspection is made of a 

prescribed measurement object present above the vehicle in a region in which the laser lights do not interfere with each other. 
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(57) Abstract : 

The present invention relates to preservative compositions comprising at least two extracts selected from oak extract, grape seed 

extract and green tea extract. Said compositions are useful in the preservation of foods liable to lipid peroxidation. 

  

No. of Pages : 9 No. of Claims : 14 



The Patent Office Journal No. 40/2018 Dated  05/10/2018                                    37732 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015601 A 

(19) INDIA  

(22) Date of filing of Application :25/04/2018 (43) Publication Date : 05/10/2018 

  

(54) Title of the invention : HELMET 
 

  

(51) International classification  :A42B3/06  

(31) Priority Document No  :1603566.9  

(32) Priority Date  :01/03/2016 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/EP2017/054663  

:28/02/2017 

(87) International Publication No  :WO 2017/148958  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MIPS AB 
      Address of Applicant :Klltorpsvgen 2 Tby SWEDEN ,SE-183 

71 Sweden 

(72)Name of Inventor : 

   1)GRINNEBACK Kay  

   2)LANNER Daniel 

   3)SEYFFARTH Marcus 
 

(57) Abstract : 

The present invention provides a helmet (1) comprising: two layers (2, 3) configured to slide with respect to each other; and wherein 

the surface of one or both layers (2, 3) comprises a sliding facilitator (4) to improve slidability between the two layers (2, 3), wherein 

the sliding facilitator (4) comprises (i) an organic polymer, a polysiloxane and a surfactant; (ii) an organic polymer and a copolymer 

based on a polysiloxane and an organic polymer; or (iii) a non-elastomeric cross-linked polymer obtained or obtainable by subjecting 

a polysiloxane and an organic polymer to a cross-linking reaction. 
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Switzerland 
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(57) Abstract : 

The present invention relates to compounds of formula (I) or pharmaceutically acceptable salt, solvate or hydrate thereof, wherein R1 
is C1-C3alkyl optionally substituted with F, C3-C6cycloalkyl, C1-C3alkoxy; X represents a bond or C1-C3alkylene optionally substituted with OH, ONO, ONO2; R2 is 
H, OH, ONO, ONO2, C(O)OH, C(O)OC1-C3alkyl, CHO, CN, C1-C3alkoxy, OC(O)H, OC(O)-C1-C3alkyl, C(O)N(R6)OR7, OC1-C3alkylene-C(O)OH, OC1-

C3alkylene-C(O)OC1-C3alkyl, OC1-C3alkylene-C(0)N(R6)OR7, S(O0-2)C1-C3alkyl, CR8=N-OR9, CR8=N-NR10R11, CR8=NR12 or CR8=N-ONO2; R3 is C1-

C6alkyl optionally substituted with F, OH, ONO, ONO2, C1-C3alkoxy, C3-C6cycloalkyl; C3-C6cycloalkyl, C2-C6alkenyl, C2-C6alkynyl; R4 is C1-C6alkyl optionally 
substituted with C3-C6cycloalkyl, C1-C6alkoxy, F, ONO, ONO2; C2-C6alkenyl, C2-C6alkynyl, C3-C6cycloalkyl; R5 is H, SO2NR13R14, NHSO2NR13R14; R6 is H 

or C1-C3alkyl; R7 is H, C1-C3alkyl, C1-C3alkoxy, C1-C3alkyl substituted with phenyl, benzyl or a heterocyclic ring, wherein said phenyl, benzyl or said heterocyclic 

ring are independently optionally substituted by C1-C3alkyl, F; R8 is H, CH3 or C2H5; R9: H, C1-C3alkyl optionally substituted with OH, ONO, ONO2, CN, COOH, 
COOC1-C3alkyl, C1-C3alkoxy, OC(O)H, OC(O)-C1-C3alkyl, C(O)N(R6)OR7, OC1-C3alkylene-C(O)OH, OC1-C3alkylene-C(O)OC1-C3alkyl, OC1-C3alkylene-

C(O)N(R6)OR7, S(O0-2)C1-C3alkyl; R10 and R11 are each independently H, C1-C3alkyl optionally substituted with OH, ONO, ONO2, CN, COOH, COOC1-C3, C1-

C3alkoxy, OC(O)H, OC(O)-C1-C3alkyl, C(O)N(R6)OR7, OC1-C3alkylene-C(O)OH, OC1-C3alkylene-C(O)OC1-C3alkyl, OC1-C3alkylene-C(O)N(R6)OR7, S(O0-
2)C1-C3alkyl;i or together with the nitrogen atom to which they are attached form a heterocyclic ring, wherein preferably said heterocyclic ring is selected from 

aziridine, azetidine, pyrollidine, piperidine, morpholine, piperazine and homopiperazine, wherein said heterocyclic ring is optionally substituted with C1-C3 alkyl; R12 

is C1-C3 alkyl optionally substituted with OH, ONO, ONO2, CN, COOH, COOC1-C3alkyl, C1-C3alkoxy, OC(O)H, OC(O)-C1-C3alkyl, C(O)N(R6)OR7, OC1-
C3alkylene-C(O)OH, OC1-C3alkylene-C(O)OC1-C3alkyl, OC1-C3alkylene-C(O)N(R6)OR7, S(O0-2)C1-C3alkyl; R13 and R14 are each independently H or C1-

C6alkyl optionally substituted with F, OH, ONO, ONO2, COOH, C1-C3alkoxy, C3-C6Cycloalkyl; or together with the nitrogen atom to which they are attached form a 

heterocyclic ring, wherein preferably said heterocyclic ring is selected from aziridine, azetidine, pyrollidine, piperidine, morpholine, piperazine, homopiperazine, 2,5-
diazabicyclo[2,2,1]heptane and 3,7-diazabicyclo[3,3,0]octane, wherein said heterocyclic ring is optionally substituted with R15; R15 is C1-C6alkyl optionally 

substituted with halogen, OH, ONO, ONO2, C1-C3alkoxy, C1-C3haloalkoxy, COOR16, NR17R18, C=NR19, or with a tetrazole group which is optionally substituted 

with C1-C3alkyl; or a heteroaryl ring which is optionally substituted with F, wherein the at least one heteroatom of said heteroaryl ring is nitrogen; R16 is H, or C1-
C4alkyl optionally substituted with F, OH, ONO, ONO2, NR17R18, or with a heteroaryl ring, wherein the at least one heteroatom of said heteroaryl ring is nitrogen, 

and wherein preferably said heteroaryl ring is selected from pyrrolidine, piperidine, piperazine, morpholine, pyrrole, and imidazole, wherein nitrogen atom is directly 

bound to C1-C4 alkyl; R17 and R18 are each independently H or C1-C4alkyl optionally substituted with ONO, ONO2; R19 is C1-C4alkyl optionally substituted with F, 
ONO, ONO2; C3-C6Cycloalkyl; and their use in methods of treating or preventing a disease alleviated by inhibition of PDE-5 in a human or in a non-human mammal. 
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